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INTRODUCTION

1, the Chairman, Estimates Committee, having been
authorised by the Committee to submit the report on their
"behalf, present this Ninetieth Report on the Ministry of
Labour and Employment—Part III (Social Security Schemes
and Miscellaneous).

2. A statement showing an analysis of the recommenda-
tions contained in this Report is also appended to the
Report (Appendix XIX).

3. The Committee wish to express their thanks to the
Secretary of the Ministry of Labour and Employment and
other officers of the Ministry for placing before them the
material and information that they wanted in connection
with the examination of the estimates.

H. C. DASAPPA,
Chairman,
Estimates Committee.

NEw DELHI-1;
The April 21, 1960.

Vaisakha 1, 1882 (S).

(vii)



1
INTRODUCTORY

A. Introduction
Social Security is one of the dynamic concepts of the Definition
modern age which influences social as well as economic ‘s’iasfr‘:'t'y‘
policy. It is the security that the State furnishes against the ’
risks, which an individual of small means cannot today stand
up to by himself or even in combination with his fellow

beings.

2. In the present day economy, the majority of the people Social insur-
depend on their capacity to put in daily labour for meeting :ggil “:'.l‘.‘f
their needs. Sickness, accident, old age, death and maternity tance.
are some of the contingencies which interrupt their income
and create want. Social security schemes are designed to
prevent this want. Such schemes may be financed from
general revenues (Social assistance) or may be contributory

in character (Social insurance).

3. All such schemes, however, have one common
feature; they recognise the social justice of pooling risks and
resources, so that all those exposed to the same risk finance
the scheme, though the benefits are made available only to
those who actually need them. Under the social assistance
approach, the benefits are derived from general revenues
and this is justified only when they can be granted to all
citizens who are in want. In under-developed countries with
limited resources, a beginning can only be made to cover
selected sectors of the population and so the social insur-
ance approach is more practicable.

4. The Committee agree that initially social insurance Social secu-
can be extended only to selected sectors of the population p,y * whore
like workers etc. They, however, feel that comprehensive population.
coverage of all citizens ensuring the welfare of the common
man should be the ultimate objective. Article 41 of the
Constitution provides that “State shall within the limits of
its economic capacity and development, make effective pro-
vision for securing the right to work, to education and to
public assistance in cases of unemployment, old age, sick-
ness and disablement and in other cases of undeserved
want.” The Committee were informed that no perspective
plan had been drawn up by the Ministry of Labour and
Employment for extending social security to the whole
population as envisaged in this Article. The Committee are
doubtless aware of the stupendous nature of the problem in
the present context of the low level of the country’s economy
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and it will not be possible to implement such a social insur--
ance over the whole of the country within the near future.
Nevertheless they suggest that a comprehensive study of the
problem may be made on the basis of which a perspective
plan may be attempted which will permit progressive exten-
sion of such a scheme to cover the whole population.

B. Social Security Schemes

5. Broadly speaking, insurance schemes in the field of
social security are those which protect the worker in the
event of loss of earning power through employment injury
or sickness. The earliest step in this direction was the
passing of the Workmen’s Compensation Act in 1923.
Under this Act liability was placed upon the employers to
provide compensation in respect of injury suffered owing to-
accident occurring to, or industrial disease contracted by,
their employees in the course of their employment. Various
attempts were made from 1927 onwards to provide a wider
coverage against the various risks normally dealt with in
social insurance schemes. Maternity Acts have been in
force in several States earlier than 1947. Social security
legislation till Independence merely touched the fringe
without coming to grips with the problem itself. In the main
it was left to employers to provide social security measures
and not many of them took sufficient interest in the matter.

6. The most important piece of legislation has been the
Employees’ State Insurance Act, 1948. The other main
schemes are the Coal Mines Provident Fund and \Bonus
Scheme, 1948 and the Employees’ Provident Fund
Scheme, 1952. The following other Central Acts also pro-
vide for some form of social security or social insurance:—

1. The Plantations Labour Act, 1951.

2. The Coal Mines Labour Welfare Fund Act,
1947%.

3. T'he9 1\6'Iica Mines Labour Welfare Fund Act,
1946.

4. The Workmen’s Compensation Act, 1923.
5. The Mines Maternity Benefit Act, 1941.
6. The Industrial Disputes Act, 1947.

The Committee will deal with the working of important
schemes of social security in the subsequent chapters.

7. Incidentally, the Committee would like to observe
that considera{)le leeway has been made during the last
decade or so in enacting progressive labour legislation, not
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only in the field of social security, bus also in other'cognate
matters. As a matter of fact, the labour laws which have
been placed on the statute book would do credit to any
modern welfare State. However, enactment of legislation is
not an end in itself but only a means. Considerable efforts
will be necessary to gear up the administrative machinery
in various fields to ensure that the benefits contemplated in
the various labour laws are actually made available to those
for whom they are intended. The Committee hope that
these measures will have a salutary effect on the efficiency
of labour and lead to increased production.

C. Overall Social Security Scheme

8. In the Second Plan it was stated that the possibility of
combining the different social security provisions at present in
force into an overall social security scheme was being ex-
plored. A unified scheme would have the advantage of re-
ducing overhead costs savings from which could be utilised
for providing more benefits to the workers. Decen-
tralisation of the administration of such a unified scheme
would prove advantageous to its beneficiaries.

Second Five:
Year Plan,

9. The Committee learnt that in pursuance of this re- The Studv

commendation in the Second Plan the Government of India

set up a Study Group on Social Security in August 1957 to writy.

study how the existing social security schemes and any other
privileges given to workers could be combined in a compre-
hensive scheme. The Group submitted its report in Decem-
ber 1958. It recommended the setting up of a single orga-
nisation which should as a first step assume administrative
responsibility for the following enactments:—

(a) The Employees’ State Insurance Act, 1948.

(b) (i) The Employees’ Provident Fund Act.

(ii) Coal Mines Provident Fund and Bonus
Schemes Act.

(iii) Assam Tea Plantations Provident Fund
Scheme Act.

It was envisaged that in respect of workers covered by both
the Employees’ State Insurance Act and one of the Provi-
dent f;‘uqd Acts, employers were to pay to the integrated
organisation to be set up in one single payment, the contri-
butions due under both. Although coverage under (a) and
(b) was not identical, the Group laid down that the aim
should be to make the coverage identical as far as practicable
and in stages by a prescribed target date. The Group-

Group on
ial Sec- -
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suggested that till uniform coverage for all benefits under the
Integrated Scheme was possible, three separate scales of
contribution might be laid down as a transitional arrange-
ment for the following three categories of workers:—

(i) Those covered by one of the Provident Fund
Acts mentioned in (b) above.

(ii) Those covered by the ESI Act only.

(iii) Those covered by one of the Provident Fund
Acts mentioned in (b) above and the ESI Act.

10. The Committee were informed that the recommen-
dations of the Study Group had been circulated to the State
Governments and industrial and labour organisations. A
tripartite conference was to be convened to take a decision
in the matter. It was stated that the integrated scheme re-
commended by the Study Group would probably fructify
only during the Third Plan period. The Committee con-
sider that such integration would lead to twofold advantages
of laying the foundation of a comprehensive social security
scheme and reducing the overhead costs of the individual
schemes and suggest its inclusion in the Third Plan.



I
EMPLOYEES STATE INSURANCE SCHEME .

A. Introduction

11. The idea of a general Health Insurance Scheme for Historical
workers originated in 1927 as a result of a convention to Backgroond..
that effect adopted by the International Labour Organisa-
tion. Later the Royal Commission on Labour reported in
1931 in favour of such a scheme. No action was, however,
taken. In 1941 the Bombay. Textile Labour Enquiry Com-
mittee suggested such a scheme for the textile workers. In
1943 in pursuance of the recommendations of the Labour
Ministers’ Conference, the Government of India appointed
Prof. B. P. Adarkar to evolve a suitable scheme. As a re-
sult of his report, which was submitted in 1944 and with
the general advice of two officials from the International
Labour Office a scheme was drawn up which in due course
became the basis of the Employees’ State Insurance Act,

1948.

12. The Act applies to all non-seasonal factories using Scope of the-

power wherein twenty or more persons work. It covers all EST Act.
employees who are employed directly or through a contrac-
tor on any work of the factory, whether in a manual or
non-manual capacity, on a remuneration not exceeding
Rs. 400 per month. It can be extended to any other estab-
lishment, industrial, commercial, agricultural or otherwise.
It is stated that the present coverage is a nucleus of social
insurance and after consolidating what has been attempted,
this can gradually be extended to wider sections of the
population. .

B. Corporation

13. The responsibility for administering the ESI Act Constitution, .
has been vested in a statutory Corporation called Employees’
State Insurance Corporation. It consists of 35 members
including 5 representatives each of employers and employees.
The other members represent the Central Govern-
ment, the State Governments, medical profession and
Parliament. The Union Minister for Labour and Employ-
ment is the Chairman of the Corporation and the Union
Minister of Health is its Vice-Chairman. A Standing Com-
mittee of 13 of its members including two representatives
each of employers and employees and representatives of the

5
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State Governments, has been set up to administer the affairs
of the Corporation, subject to the general superintendence

and control of the Corporation. The Director Gene-

ral is the Chief executive officer of the Corporation and he
is assisted by four principal officers in Insurance, Medical
Accounts and Actuarial matters.

14. A Medical Benefit Council has also been constituted
to advise the Corporation and the Standing Committee in
regard to the constitution, setting up, duties and powers of
the Regional and Local Medical Benefit Councils and on
any matter relating to the professional conduct of any me-
dical practitioner employed for the purpose of providing
medical benefit under the Act. The Medical Benefit Council
also make recommendations to the Corporation in regard
to:—

(i) the scale and nature of medical benefit provided
at hospitals, dispensaries, clinics and other
institutions etc.;

(ii) the medical formulary for use in connection
with the medical benefit;

(iii) medical certification, returns, registers and other
medical records;

(iv) measures undertaken for the improvement of
health and welfare of insured persons, and the
rehabilitation and reemployment of insured
persons, disabled or injured.

According to the rules, the Medical Council should meet
4 times in a year, but it did not hold any meeting during the
year 1957-58 and met only once during each of the years
1956-57 and 1958-59, It was explained that there was not
enough work for them. It is obvious that by meeting only
once a year or by not meeting at all, the Council cannot dis-
charge its functions properly. The Committee suggest that
as agreed to by the Director General, ESIC during evidence
the Council should meet more often.

4

15. The regulations of the scheme provide for constitu-
tion of Regional Boards and Local Committees. They are
tripartite advisory bodies, representatives of employers and
employees being associated with administration. They review
the working of the scheme in their respective areas.” It was
stated that since the members belonged to the locality in
which benefits were being granted they were well placed



7

40 have a first hand knowledge of the reactions of the insur-
-ed persons and the difficulties if any which they found in
_getting their benefits.

16. The Committee were informed that Regional Boards Regiazd
‘were set up in all the States except Assam and Mysore. )
They suggest that efforts should be made to have them set
.up in these two States also without further delay.

17. The Committee understand that Regional Boards
.are not required by the regulations to hold a particular
number of meetings during a year. During the year 1958-
59, West Bengal Regional Board held 4 meetings while
three other Regional Boards held only one meeting each
.and the others did not meet at all. The Committee are of
.the view that Regional Boards should meet at least twice a
_year so that they can perform the duties entrusted to them
satisfactorily.

18. Local Committees have so far been formed only in Local Com-
-8 States at 27 centres. These Committees are set up by the mittees.
Regional Boards and the number of such Committees is
.stated to be gradually increasing. The Committee feel that
for the successful working of the scheme, association of
employers and employees with the administration is desirable
and this can be secured by setting up Local Committees at
all the centres. This is all the more necessary as it is stated
that such committees have been successful in ‘thrashing out
all the troubles’. The Committee therefore recommend that
Local Committees should be formed at all the centres early.

19. At present, in the Annual Report of the Corporation Annual
for a particular year, the Income and Expenditure Account Report.
of that year is included but the Balance Sheet given is as
at the end of the previous year. It is stated that the Ac-
counts of the Corporation are not audited when the Annual
Report is prepared and it is not desirable to publish the
Balance Sheet before it is audited by the Accountant Gene-
ral Central Revenues, the auditor of the Corporation
appointed by the Government. The Income and Expendi-
ture Account is also not audited by the time of preparing
the Annual Report.  Nevertheless it is included in the
Annual Report for the information of the Corporation and
its Standing Committee.

20. The Committee were given to understand that the
‘Central Government had laid down that the audit report
-on the annual accounts should be submitted by the 15th
August after the close of the year. . It had not been possible
Aor the AGCR to furnish the audit report by this date. The



following table indicates the position regarding compilation.
of accounts and auditing thereof:—

Year  Date of compilation of  Date on which audit re-
accounts by the ESIC port receivd by the ESIC

from the AGCR
1954-55 31-5-55 31-1-56
1955-56 31-5-56 29-3-57
1956-57 31-5-57 15-4-58
1957-58 31-5-58 6-12-58
1958-59 31-5-59 Audit Report not yet re-
ceived.*

21. The Committee were informed that the question of
completing the audit expeditiously had been taken up with
the Comptroller and Auditor General and that a proposal to
decentralise the audit was under consideration. The Com-
mittee hope that these measures would result in early audit-
ing of accounts, thereby enabling the Balance Sheet of .the
same year to be included in the annual Report of the Corpo-
ration, which will then give a full picture of its financial
conditions at one place. They would like the Corporation
to include in the annual reports, complete annual accounts
and not parts of accounts pertaining to two different years
as at present.

C. Administration

22. The Committee were given to understand that the
Employees State Insurance Scheme was to be implemented
in all the areas with an insurable population of 1,500 or
above by the end of the Second Plan period. There were
about 263 Centres (areas with a concentration of 1,500
employees or more) in the country having an insurable
population of about 22 lakhs. The scheme was phased to:
be implemented in two stages. First, the bigger industrial
centres in a State were taken up followed by other centres
with an insurable population of 5,000 and above. In the
second phase, areas with insurable population between 1,500~
and 5,000 were taken. The Scheme had so far been im-
plemented in 84 centres covering about 14-34 lakhs of
employees in 12 States and the Union Territory of Delhi.
A list of areas where the Scheme could not be implemented
in accordance with the phased programme together with the-
reasons thereof, as furnished by the Ministry is enclosed as
Appendix 1.

*The Audit of the accounts of the Corporation for the year-
1958-59 has since been completed by the AGCR who has informed"
gertEI:SIC on 22-2-60 that the audit report will be forwarded.

ortly.
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23. The representative of the Ministry stated during Dual respon-
the evidence that it was not possible to cover 263 centres yailing in
under the Scheme during the Second Plan as originally pro- Admin:stra-
posed due to shortage of medical and other ancillary staff,
shortage of accommodation etc. He added that the pay
scales for the doctors under the Scheme were too low to
attract qualified medieal doctors. Under the Act the res- .
ponsibility for the provision of medical facilities was placed
on the State Governments while that for the rest of the
work devolved on the Corporation, and as such the latter
was not in a position to revise the pay scales. The fact
that the provision of medical facilities has not made the
, desired progress seems to indicate that the dual responsibi-
lity cast in the administration of the Scheme has not worked
satisfactorily. The Committee suggest that the whole pro-
blem should be examined so as to remove such hurdles in
the way of efficient working of the Scheme. The Act may
be amended if necessary.

24. The Committee understand that the Valuer appoint- cytting
ed to report on the resources of the Corporation had com- down of Ad-

mented on the working of the Scheme as follows:— ’é‘g‘;‘;:f‘"“i“

“The statutory provision with respect to the eligi-
bility for the various benefits, the manner in
which the rate of benefit has to be calcu-
lated,, etc. leave an impression that all these
tend to make the administrative working some-
what intricate. .. ... it would not be disputed

i that the experience gathered upto now is exten-
‘ sive enough to permit an examination as to in
what direction the Scheme could be simplified,
without in any way relaxing the protection
sought in the imposition of the various condi-
tions, rules etc. Every simplification would
have the advantage that, on the one hand, the
beneficiary, viz. the employee would be capable
of a clearer understanding of*his own rights
under the Scheme and, on the other, there
would be a simplification in Administration
which would cut down administrative costs.”

25. The representative of the Ministry admitted that
simplification of the Scheme as suggested by the Valuer
would cut down administrative costs and would result in
great convenience to the insured persons. Certain mea-
-sures possible within the framework of the Act were stated
to have already been adopted. Further simplification re-
quired amendments to the Act, which were under prepara-
tion. The Committee recommend that necessary amend-
ments to the Act should be made early and simplification of
the Scheme expedited.

127 (Aii) LS—2 .
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D. Contributions

Raising  of 26. The first schedule under Section 39 of the Act pres-
g;éfgz of cribes the rates of contributions payable by employers and
tions from the employees on the basis of the daily wages. It is seen
the emplo- there that the employers’ contribution is not less than
yers.o double that of the employee. The employees’ contribution
comes up to about 2% per cent of the total wage bill, while
that of the employers would amount to about 5 per cent of
the wage bill. This ratio must have been fixed on a close
examination of the relative capacity of the workers and
employers. About 3 years after the Act there were amend-
ments incorporating certain transitory provisions in Section
73A modifying the effect of Section 39 in favour of the
employers. That section provided for the employers con-
tribution being such percentage not exceeding 5 per cent
as the Government notified from time to time. Under this
provision at present the employers’ special contribution
amounts only to 1% per cent of the wage bill in the imple-
mented areas and 1 per cent in the non-implemented areas.
The result is that instead of the employers’ contribution
being twice as much as that of the worker as under
Section 39, the reverse is the case and the employers pay
only half of what the employees pay in implemented areas.

27. In this respect the following warning had been
given by the Valuer in his final report on the first valua-
tion of the Corporation for the period 1949-54:—

“Any attempt to extend medical care to families of
insured persons without at the same time
raising the contribution income from the em-
ployers to the required level or in other words
without raising the rates of the employers’
contribution, is bound to make an encroach-
ment, on the funds accumulated by the Corpora-
tion upto now and thus come in the way of
the Corporation’s development plans including
its programme for building hospitals in the
various States”.

Inspite of this warning given by the valuer, the Corpora-
tion had decided not to increase the rates of employers’
special contribution so long as the expenditure could be met
from the current revenues. The Committee were informed
that the Corporation was keeping the matter under constant
review and it was expected that the employers’ contribution
would be increased by the end of the year 1960-61. The
Committee do not see why the matter should be put off
till the end of the year.
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28. In this connection, the Committee would like to
refer to the following observations of the Study Group on
Social Security set up by the Ministry of Labour and Em-
ployment :—

“We are frankly disturbed by a suggestion from
some quarters that there should be no increase
in the levy on employers till the existing sur-
pluses available are all spent up. As already
indicated, unless the future resources are clear-
ly settled, the Corporation will not be able to
plan on certain determined standards, and also,
the present savings will be required for partial-
ly meeting future liabilities. Apart from all
this, a question even arises of the equity of
such a  suggestion. Hitherto, owing to
some fortuitous circumstances, the employers,
even in the areas to which the Act has been ex-
tended, have been contributing on behalf of
each worker only about half of what the
worker himself has been contributing.  This
disparity is difficult to justify as the reverse
would have been more equitable and is what
the Act actually provides. It will perhaps be
agreed, as facts abundantly show, that the sur-
pluses have arisen mainly because the workers
have not, so far, received benefits com-
mensurate with their contributions, though they
have been contributing at the maximum rctes
prescribed under the Act. On merits, it would
be more equitable to hold that the savings which
have arisen owing to the workers being on
‘short-rations’ during the last six years or so
should be spent rather on giving them extra
rations in future. In any case, we are of the
view that to retain the employers’ contribution
at about a fourth of the statutory maxi-
mum till all the existing surpluses are spent
up, is a proposition that will be almost im-
possible to defend.”

The Committee are in entire agreement with the above views
«and urge that the levy of contributions from the employers
.should be raised immediately as suggested above, and steps
be taken to do away with the transitory provisions of the
.Act within a reasonable period of time.

29. The Committee learnt that the total amount of Arrears  of
arrears of contributions due for a period cver six months to S;’::"b“
the Corporation ever since the inception of the Employees )

State Insurance Scheme amounted to Rs. 84,83,000 on 30th
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September, 1959. This comprised both the employers
special contribution and the employees’ contribution. The
Committee were surprised to learn that out of these arrears,
an amount of Rs. 30,23,000 was due from Government and
quasi-Government factories. Out of ‘the arrears of
Rs. 84,83,000 an amount equivalent to Rs. 4,64,000 had
become time barred. The responsibility for collecting the
employees’ contribution is on the employers. The responsi-
bility therefore for non-payment must rest on the employers.
This sum consists also of the dues of the employers to the
tune of Rs. 24,000 by the privately owned factories and
Rs. 1,38,000 by the Government and quasi-Government
factories. In order to pursue vigorously the work of ins-
pection as well as the recoveries of arrears of contributions
due to the Corporation, a separate Officer has been designa-
ted as Assistant Regional Director (Inspection) in each of
the four bigger Regions of Bombay, Calcutta, Madras and
Kanpur. The Committee hope that as a result of such
special measures adopted, the arrears due to the Corpora-
tion will diminish considerably and that no arrears will be
allowed to become time-barred.

E. Medical and Domiciliary Services

Medical 30. The medical care provided under the Employees”
Care. State Insurance Scheme consists of:—
(i) Out-door treatment;
(ii) All necessary drugs including the latest ones
and dressings;
(iii) Pathological and X-ray investigations;
(iv) Domiciliary visits;
(v) Ambulance Service;
(vi) In-patient treatment;
(vii) Specialist care;
(viii) Ante-natal care, confinement and post-natal
care, for insured women employees;
(ix) Emergency treatment.
At present all these facilities are not provided everywhere
specially in sparsely populated areas. The Committee re-
commend that a plan should be drawn up expeditiously to
give facilities mentioned above to all the members who are
entitled to them under the Scheme.
Supply  of . i i !
D res, 31. As regards preventive care provided to the workers

epectacles undqr th_e Scheme, the Committee were informed that pre-
and hearing ventive inoculations were given to the workers. The
aids. Scheme, however, did not provide for dental care (except

artificial dentures in case of employment injury) and supply
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of spectacles. It is needless to say that spectacles constitute

the primary need of a person with defective sight and in the
case of such a worker spectacles will determine his capacity

to perform his work safely and efficiently. Periodical exa-
mination of teeth is equally necessary since dental disorder
often leads to other diseases. The Committee therefore re- .
commend that more up-to-date amenities in the nature of
preventive care such as care of teeth and supply of spectacles

and hearing aids should be provided either free or at least

at subsidised rates to the workers wherever necessary.

32. Out-door medical care is provided either through Out-door
o .. . . . . Medical
special dispensaries with full time salaried doctors set up at ~"
convenient places (service system) or through mobile dis-
pensaries or threugh private medical practitioners (panel
system). It was stated that the panel system had not work-
ed satisfactorily in certain areas. In a few places this system
had to be replaced by service system due to gross malprac-
tices noticed. In 1955 and again in 1959 the Standing
Committee of the ESIC had appointed sub-Committees to
study the working of the medical and cash benefits under
the scheme. Some of the glaring malpractices noticed by
these sub-Committees under the panel system are enclosed
as Appendix II. In a few places the system had however
worked satisfactorily. The Committee were informed that
the matter was discussed in the Labour Ministers’ Confer-
-ence held about two years ago and it was decided that the
State Governments would consult the labour unions and
take into consideration their views as to which system they
preferred. An assessment of the working of these two
systems had also been included in the terms of reference
of the one man (Mudaliar) Committee. The Committee
suggest that the recommendations of that Committee may
be awaited before taking decision in favour of one system
or the other. In the meantime, the Comnyittee consider that
ways should be found for overcoming the difficulties of the
panel system but their existence should not by themselves
be allowed 10 vitiate the case for that system which has its

own advantages from the point of view of patient-doctor
relationship.

33, The Committee were given to understand that except Hospitals

In emergency cases persons other than those entitled are not m“‘im“}l
treated in the hospitals constructed under the Employees’ E%féche.ﬁ.:.
State Insurance Scheme. It is contended that these hospi-

tals are financed mainly by contribution from workers and
-employers and therefore it would not be proper to allow

-other persons in such hospitals. The Committee suggest

that n.?hile giving priority to the workers, the question of

.throwing open surplus beds in a hospital to the general
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public may be examined. The State Governments may how-
ever be asked to make a bigger contribution when general
public is also allowed access to the hospitals of the Corpo-
ration. This is particularly important from the point of
view of inaking available specialist services to all living in
a particular area.

goml’l‘t‘iig;/ 34. The Committee further suggest that complaint /sugges-
Boogs tion books should be kept in the hospitals and ESI dispen-

saries and clinics of panel doctors and procedure should be
worked out to ensure proper action on the complaints|sugges-
tions recorded. The feasibility of appointing advisory com-
mittees for each of the hospitals and dispensaries etc. on
which representation may be given to the beneficiaries may
also be examined. The complaint|suggestion books should be
produced before such committees and the action taken
thereon indicated.

Practice of 35. The Committee understand that at times workers use

cbuaining _ pressure on the doctors for the issue of certificates for

alse certifi- .. .

cates. obtaining sickness benefit even when the latter do not
consider it necessary. The representative of the Ministry
stated that the workers resort to this practice, because from
the time the Scheme came into being the employers refuse
to grant casual leave to their workers. This, in effect,
transfers to the Scheme the liability of the employer for
wage payment for the period. In view of the fact that
resort to the practice of obtaining false certificates of sick-
ness seems to be not uncommon the Committee suggest that
firm effective steps should be taken to remedy the situation.

Extension of 36. The Committee learnt that by the end of the year
é/la edical 1958-59, medical benefit had been extended to families of
o Sies ":ff insured persons in the States of Andhra Pradesh, Assam,
insured per- Bihar, Mysore, Madhya Pradesh, Punjab and Rajasthan. A
sons., State-wise statement giving number of employees and
family units covered under the Scheme by the end of 1958-
59 is enclosed as Appendix III. From the statement it is.
seen that out of 14,13,500 employees covered, medical
benefit had been extended to only 2,23,500 family units.

37. The Committee were informed that the main
hurdles in the way of family coverage were lack of resources.
with the State Governments and absence of agreement with:
the medical profession in regard to the capitation fee for
provision of medical care of families in panel areas. It was.
stated that all these difficulties had since been solved. The:
Corporation had agreed to reduce the State Governments”
share in the cost of medical care to 1/8th on inclusion of
families. The Corporation had further agreed to bear the-



1% %

entire capital cost of construction of hospitals|annexes|
dispensaries under the Scheme. A settlement in regard to

the capitation fee for family medical care had also been
arrived at with the medical profession. It was further
stated that the matter was being pursued with the State
Governments and it was expected that family medical care *
would be extended in all the implemented areas by the end

of the Second Plan period. The Committee hope that this
expectation wili not be belied in practice.

38. According to the Annual Report of the Corporation Family Plan-
1958-59 there are no arrangements under the Employees ™"8
State Insurance Scheme for family planning advice. The
Commiittee were however informed during evidence that
family planning advice was given in those areas wherever
the Scheme had been extended to the families. Since the
workers generally have large families, the Committee
consider that provision of familv planning advice and
guidance should be an important function of the Corporation
and suggest that it should be provided to all workers as
well as families covered by the Scheme. In this connection
the Committee would like to invite attention to para. 9 of
their 88th Report where the matter of family planning has
been dealt with at greater length.

- F. Cash Benefits
39. The {ollowing cash benefits are payable to an insured Various cash
person under the Scheme: Benefits.

1. Sickness Benefit.
2. Maternity Benefit.
3. Disablement Benefit.
4. Dependants’ Benefit.

Brief details of these benefits are enclosed as Appendix IV.
In addition to these statutory benefits, some other benefits
are also provided. For example, a regular employee
suffering from tuberculosis is entitled to extended cash
benefit for 18 weeks, at a reduced rate, after he had
exhausted his right to ordinary sickness cash benefit.

-

40. The Committee learnt that with a view to avoiding Keeping of
delays in payments of sickness benefit a new procedure of Contribu
keeping the contribution cards at the local offices was tried ;oioc;lr *
on an experimental basis in Madhya Pradesh and at Nagpur, Offices.
Akola and Hinghanghat in Bombay region. The procedure
was stated to have worked satisfactorily and since then had
been extended to all local offices situated in towns other
than the regional headquarters. Where there were local

and regional offices in the same place the cards had not
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been transferred to the local offices due to shortage of
accommodation in the local offices. It was also stated that
for transferring the cards to local offices, it was necessary
to attach all the workers of a particular factory to a parti-
cular local office whereas at present in places like Bombay
and Calcutta employees were attached with local offices of
their own choice. To mitigate these difficulties specific
factories were being attached to specific local offices and
new local offices were being opened to relieve the pressure
on the existing ones. The Committee suggest that this
process should be expedited so that contribution cards are
transferred to the respective local offices at an early date.

41. The Committee were given to understand that at
the request of the insured persons cash benefits could be
remitted by money order irrespective of the amount involved
at the cost of the Corporation. This facility had not been
availed of by insured persons to a very great extent. On an
average only 5 per cent. of the workers had taken advantage
of this facility. It was stated to be due to various causes,
one of which was the psychological anxiety of insured
persons to obtain cash benefit personally at the local offices.
The Committee however feel that the workers may not be
aware of this facility and therefore not taking advantage of
it. They recommend that the various State Units may be
asked to bring this facility pointedly to the nofice of the
workers.

G. Extension to Jammu and Kashmir

42. At present, the Employees’ State Insurance Act
extends to the whole of India except the State of Jammu and
Kashmir. There is no reason why the workers of Jammu
and Kashmir should not have the benefit of such a whole-
some measure. The Committee suggest that the question of
extending this Act and the Employees’ Provident Fund Act
to the State of Jammu and Kashmir in consultation with the
Government of State may be examined.
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EMPLOYEES' PROVIDENT FUND SCHEME
A. Introduction
Histoyical

43. The means of providing for the future of a minor Backgrouad.
after retirement from gainful employment or for his
dependents in the event of death was given shape in 1948
in the Coal Mines Provident Fund Scheme. Its success led
to a demand for a similar scheme for other industries. The
close of the year 1951 witnessed the promulgation of Em-
ployees’ Provident Fund Ordinance which was later replaced
by the Employees’ Provident Fund Act of 1952. It extends
to the whole of India except the State of Jammu & Kashmir.
The Employees’ Provident Fund Scheme 1952 framed under
Section 5 of the Act was brought into force by stages and
was enforced in its entirety by the 1st November 1952.

B. Central Board of Trustees and Regional Committees

44. The control of the Employees’ Provident Fund ch"&‘::’;‘:l“"
‘Scheme is vested in the Central Board of Trustees which Board of
is a tripartite body consisting of representatives of the Cen- Trustees.
tral and State Governments and all-India Employers’ and
Employees’ Organisations. The Joint Secretary to the Gov-
ernment of India in the Ministry of Labour and Employ-
ment is the Chairman of the Board and the Central
Provident Fund Commissioner is its Secretary. The Com-
mittee learnt that the Central Board of Trustees of the
Employees’ Provident Fund Scheme held only one meeting
during each of the last three years. They suggest that the
Board should meet at least twice a year if not more frequent-
ly in future to discharge its functions effectively.

45. The Regional Committees which are also tripartite Regional
‘bodies have been formed in six States v{z., Bombay, West Committces,
Bengal, Bihar, Madras, Uttar Pradesh and Madhya Pradesh
in 1954. These are only advisory bodies and "advise the
Central Board on such matters as the Central Board may
refer to them. The number of meetings of the Regional Com-
mittees held during the last three years is given below:—

Regional Commirtees for the State of

Bombay West Bihar Madras Uttar Madhya

Bepgal Pradesh Pradesh
1956-57 I 1 * 2 * *
1957-58 * I T** * I * ‘
1958-59 * 2 * 2 * I

*No mecting was held.
**The meeting was adjourred for want of quorum.
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From the above it would be observed that a number of
Regional Committees had not met even once during a year.
The scheme has laid down that the Chairman of the Com-
mittee should fix the place and time of the meeting. The
Commiittee are of the view that the Regional Committees
should meet at regular intervals if they are to discharge the
functions entrusted to them properly. They suggest that a
provision should be made in the scheme that the Regional
Provident Fund Commissioner who acts as Secretary of the
Committee may also arrange to call a meeting after consult-
ing the Chairman and that the meetings of each Regional
Committee should invariably be convened ar least twice a
year.

46. It has been laid down in the Scheme that the
Regional Committee shall advice the Central Board on sueh
matters as the Board may refer to it. The representative
of the Ministry stated that no matter had so far been referred
by the Board to the Committees since 1933. The Chairman of
the Regional Committees had been informed in the meetings
of the Central Board of Trustees that they should not be
guided by the precise language of the regulations but that
they might advise the Board on any matter which they con-
sidered important. The Committee suggest that suitable
amendment to the rules should be made so as to enlarge the
scope of the Regional Committees. Normally, all import-
ant matters may be referred to the Regional Committees
whose advice would be useful.

47. As stated earlier, the Regional Committees had been:
formed in six States only. The representative of the Minis-
try informed the Committee that the question as to whether
Regional Committees should be formed in the remaining
States was considered at the meeting of the Central Board
of Trustees held on 24th March, 1958 and they were of the:
view that while the existing Committees might continue, new
ones need not be formed. He added that the decision was
necessitated by the fact that the existing committees were
not functioning efficiently. The Committee are of the view
that no serious attempt has been made to see that the
Regional Committees function effectively. As these Com-
mittees are required to be constituted under sub-para (1)
of paragraph 4 of the Employees’ Provident Fund Scheme
1952 they suggest that the Regional Committees should be
formed in the remaining States also. The Committee hope
that these bodies would be helpful in explaining the benefits
of the Scheme to the workers and in ensuring prompt pay-
ment to the beneficiaries.
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48. The representative informed the Committee that the
administration of the Fund had already been decentralised
to a large extent by delegation of powers to the State Gov-
ernments and to their Regional Commissioners in respect
of prosecutions, recovery of arrears and other day-to-day
responsibilities. The representative promised to examine
whether some of these delegated powers could be entrusted
to the Regional Committees. The Committee are of the
opinion that the step laken towards decentralising the
administration and greater delegation of powers, is a move in
the right direction and would be useful in popularising the
scheme amongst the workers.

C. Scope and Extent of Coverage

49. Originally the Employees’ Provident Fund Act, 1952
was applied to six major industries, viz., Cement, Cigarettes,
Electrical, Mechanical or General Engineering Products,
Iron and Steel, Paper and Textiles. Subsequently 33 more
industries have been covered. A notification has been issued
extending the scheme to mica mines and mica industry
w.e.f. 31st May, 1960. About 25,000 workers in this
industry are expected to be covered. A list of 39 industries
now covered under the Act is given in Appendix V. The
Act applies to all establishments engaged in any of the
scheduled industries employing 50 or more persons (20 or
more in the case of newspaper establishments) and having
completed three years of their existence. In the beginning,
the Act was not applicable to establishments owned by Gov-
ernment or a local authority. By an amendment of the Act,
these establishments have also been covered with effect from
the 18th May, 1958.

50. A statement showing the progressive increase in the
factories (exempted and non-exempted) and subscribers
year-wise covered under the Scheme from 1st November,
1952 to 31st March, 1959 is given in Appendix VI. On
31st March, 1959, 25-44 lakh subscribers had been covered
by the Scheme. In accordance with Government’s policy
in the matter, industries having larger number of workers
had been covered first. The Committee understand that 52
industries were yet to be covered with about 4.140 estab-
lishments employing about 6 lakhs of workers. In view of
the large number of workers who are yet to be covered
the Committee consider that the tempo of work should
be increased if the expectations are to be fulfilled.

Industries-
covered.

Second Plan-
target.
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51. The employment benefits have been made available
to workers in industrial establishments employing more than
50 persons and in plantations. The Indian Labour Confer-
ence in their meeting held on 19/20th May, 1958 recom-
mended that the present employment of 50 persons or more
prescribed under sub-section (3) of Section 1 of the Em-
ployees’ Provident Fund Act 1952 should be reduced to 20
persons or more. They also recommended that the employees
in commercial establishments should be covered. The pro-
posal was referred to the State Governments, employers’ and
workers’ organisations and Ministries concerned but a point
was raised that the proposal would affect the development
of small scale industries. The Committee learnt that the
matter was being examined further in consultation with the
concerned Ministries and other interests. The Committee
are broadly of the view that it would be advisable to extend
the benefits of the Scheme to as wide a section of the popula-
tion as possible. They also suggest that the employees in
commercial establishments should be covered gradually.

D. Contributions

52. Under para 29 of the Employees’ Provident Fund
Scheme the employer contributes @ 63 per cent of the basic
wages and dearness allowance (including the cash value of
any food concession) payable to each employee covered
under the Scheme and each employee also contributes an
equal amount. A statement showing the totals of the Pro-
vident Fund contributions received year-wise from 1952 to
May 1959 is enclosed as Appendix VII.

53. From Ist November 1956 the Scheme enables a
member of the Fund to voluntarily contribute to the Fund
as his own share at a rate not exceeding 8-1/3 per cent of
his basic wages and dearness allowance including cash value
of any food concessions. The employers’ contribution, how-
ever, still remains at 64 per cent. The proposal to increase
the rate of employers’ contribution from 6% per cent to 8-1/3
‘has been held in abeyance for the present by the Central
‘Government pending an assessment of their capacity to pay.
The Committee recommend that the decision on the ques-
tion should be expedited. There is no need to fix any maxi-
mum limit for the employees’ contribution. They should be
enabled to save as much as possible on a voluntary basis.

E. Administrative Set-up

54. The Central Provident Fund Commissioner is the
Chief Executive Officer of the Fund. He is appointed by
the Central Government and is subjeéct to its general control
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and superintendence. He is assisted by 14 Regional Provi-

dent Fund Commissioners—one in each State. The
Regional Provident Fund Commissioners at Calcutta,
Bombay, Madras, Trivandrum and Bangalore are whole-time
officers, while the rest are part-time officers who are mostly
Labour Commissioners of the respective State Governments.

The Regional Provident Fund Commissioners are assisted by 4
Accounts Officers and Provident Fund Inspectors.

55. The expenses of the Employees’ Provident Fund Levy of
Organisation are met from the levies of the administrative t{‘;"imal:ém"'
and inspection charges from the employers of non-exempted inspccﬁon
and exempted factories at the rate of 3 per cent. and § per Charges.
cent. respectively of the total amount of Provident Fund
contributions collected each month. A statement showing
the income and expenditure of the Employees’ Provident
Fund Organisation from 1952-53 to 1958-59 is enclosed
as Appendix VIII.

56. The Annual Report on the working of the Administra-
Employees’ Provident Fund Scheme for the year 1957-58 o ®
shows that the administration of the scheme on a uniform pagis,
basis in various States was not possible as divergent rulings
had been given on certain matters by different High Courts.
During evidence the representative of the Ministry stated
that these related mainly to two points, (i) whether amr
establishment continued to remain under the scheme if its
strength went below the prescribed limit and (ii) whether
the prescribed limit of 50 should be taken for the entire
establishment where it was composite even though the
number of workers in the particular branch of the industry
was less. He added that in the former case different rulings
had been given by the Punjab and Bombay High Courts,
while in the latter a particular case was going to the Supreme:
Court. The Committee suggest that if there is any lacuna
in the Act, it should be made up by bringing forward a
suitable amendment to the Act. The Committee are of the
view that once the employees are brought under the scheme,
they should not normally be deprived 6f that advantage
subsequently.

F. Staff Matters

57. Generally the Central scales of pay are applicable
to the Central Office and those obtaining in the respective:
States apply to the regional offices. The Committee were
informed that it was proposed to introduce Central scales
of pay in the regional offices also. The representative of
the Ministry stated that the matter was held up at the
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instance of Government pending decision on Pay Commis-
sion’s Report. Now that the Report is out the Committee
suggest that a decision on the scales of pay and gratuity for
the staff of the Regional Offices should be taken early.
They also recommend that the service regulations for the
officers and staff of the organisation should be finalised early.

G. Advances, Final payments & Refunds

58. The Committee were informed that a regular
procedure was laid down in the Accounts Manual for the
prompt payment of advances, refunds and final payments
and that the procedure was working satisfactorily. In about
10 per cent. of cases delays did occur in the payment of
refunds and final withdrawals, the main reasons for which
were:—

(i) Non-payment of Provident Fund Contribution
by the employers;

(ii) Non-submission of returns by the employers;

(iii) Non-transfer of past accumulations to the
fund;

(iv) Submission of incomplete claims by the clai-
mants;

(v) After submitting a claim, the claimant does not
intimate the change of address with the result
that the money order sent is returned with the
remark “addressee not traceable” necessitating
further tracing of the individual;

(vi) Disputed title of the claimants etc.

The Committee are of the opinion that strict vigilance over
the delays is called for. They consider that the Regional
Committees could be usefully entrusted with reviews of cases
of delays.

59. A statement showing the number and percentage
of cases in which payment of provident fund accumulations
was not made in one lump sum but in ihstalments during
1956-57 to 1958-59 is enclosed as Appendix IX. From
this it is seen that in a large number of cases final payments
to workers were not made in one lump sum, but were made
in two or three instalments. The representative of the
Ministry stated that a scheme was already under examina-
tion to have a Special Reserve Fund for making lump sum
payments. It was proposed to reduce the interest rate by a
small margin to build up the necessary funds. It would
then be possible to pay the workers half of the final amount



23

straightaway i.e., at least the workers’ own contribution,
.and the balance when recovered from the employers, as
resources for outright payment of the entire amount would
not be available. It was further feared that the institution
-of the Special Reserve Fund might tend to reduce the moral
pressure on the employers and reduce the urge for speedy
recovery by Revenue Officers on the ground that the workers .
had been paid any way. The Committee are of the opinion
that refunds and final payments to the members of
the Provident Fund in instalments would defeat the
very purpose of the Scheme. They consider that
the fact of payment to the workers is not related to the
recovery of contribution due from the employer which
remained a debt due to the Provident Fund and they see
no reason why it should lead to relaxation of effort to
recover this debt. They recommend that the final payment
20 the members should be made in one Ilump sum, by
drawing on the Forfeiture or Special Reserve fund of the
Scheme, which may be recouped from the respective Provi-
dent Funds of the individuals after recovery from the
employers. Early steps should be taken to constitute the

proposed special Reserve Fund.
Grant of

60. The Committee were informed that withdrawals by
. . . Advances,
members from their own accumulations were provided, not I oans etc.
more than once in every six months, for paying life insur-
ance premia. The members were also granted loans from
the Fund to pay expenses incurred in connection with the
serious or prolonged illness of the member or a member
©of his family actually dependent on him. The grant of loans
to members for meeting the expenses in connection with
the marriages of their sons and daughters was stated to be
under examination. The Committee suggest that a decision
in the matter providing for such advances, with such
restrictions as are considered necessary should be taken at
an early date. 1t was also stated that an amendment to the
Employees’ Provident Fund Scheme was tinder considera-
tion to provide for advances for house building particularly
through the co-operatives. The Committee consider this a
Step in the right direction.

H. Inspection

61. It is essential for the implementation of the scheme
that the establishments covered by it should be inspected
periodically. According to the standing instructions on the
subject, exempted and non-exempted establishments are
required to be inspected twice and four times in a year
respectively. The inspectors have also to visit other estab-
lishments to see that they do not escape applicability of the
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Act as required in sub-section (2) of Section 13 of the
Employees’ Provident Fund Act (No. 19) of 1952.

62. The Committee were informed that at present the
exempted establishments were inspected at least once a year,
and that as a large number of industries were covered
during the last three years, the covered factories and estab-
lishments could not be inspected according to the schedule
laid down on account of shortage of inspectors. The Com-
mittee recommend that necessary steps should be taken to
have the full complement of the Inspectors simultaneously
with the extension of the scheme to an industry so that the
schedule of inspections laid down may be adhered to.

1. Investment Policy

63. Provident fund contributions are invested exclusively
in Central Government Securities four or five times in a
month through the Reserve Bank of India, Bombay. The
pattern of investment has changed twice since the inception
of the scheme. The following pattern of investment has.
been introduced with effect from August 1959:—

(i) National Savings Certificates 10%
(ii) Medium-dated Securities 10%
(iii) Treasury Savings Deposit Certificates 109,
(iv) Long-dated Securities 70%,

All other banking arrangements have been assigned to the
State Bank of India.

The Committee suggest that the investment policy of
the Provident fund contributions should be kept reviewed
periodically so that the subscribers might derive the full
benefits of the investments of the fund contributions.

. J. Publicity

64. The need for vigorous and sustained publicity for a
scheme of compulsory contributory provident fund affecting
several lakhs of illiterate or semi-literate workers in various
industries cannot be over-emphasised. As regards the
translation of the Employees’ Provident Fund Act and the
Scheme, the representative of the Ministry stated that thce
translation of the Act into Hindi had been completed and
that some of the State Governments were getting it translat-
ed into the regional languages also. The Committee re-
commend that arrangements should be made to get the Act
and the Scheme translated into all the regional languages
concerned at an early date and copies thereof supplied to
the concerned persons, trade unions etc.



_ 65. Publicity given for the Schemes amongst those en- fnlglgxﬂ;l};i_
titled would fetch its own reward since workers would be gone
made conscious of their rights and thereby facilitate the
work of the Organisation. The Committee suggest that a
pamphlet giving in simple language the salient features of

the Act and the Scheme may be brought out for educating

the workers about its benefits. They also recommend that  *
arrangements should be made for giving publicity to the
benefits derived under the Scheme in exhibitions, fairs, etc.
held by the Government of India and the State Governments.

The observations made above in regard to publicity apply
with equal force to some other schemes and activities of the
Ministry of which workers are unable to take full advantage

at present for want of adequate knowledge of the same.

K. Miscellaneous

66. The Committee were informed that the interest re- Credis of
covered from a worker on loans advanced to him was cre- Recovery of
dited to the Interest Suspense Account and not to the mem- ig:‘,,?" on
ber’s account because the interest recovered was slightly
higher than the normal rate of interest which was paid to
the workers on their accumulations. This was done to serve
as a check on the workers drawing upon the fund even when
the need was not urgent. The Committee consider that
ways other than these should be found to discourage fre-
quent inroads being made into the accumulations small as
they are. In any case, they are unable to endorse the in-
equitable practice of denying the workers the credit of inter-
est on advances from their own accumulations and suggest
that the rules may be reviewed and revised to secure equity
without sacrificing the long-range protection underlying the
scheme.

67. Under the Scheme the members of the Fund are Framing of
paid in full their employers® contribution provided ~certain rules for the
conditions are satisfied. In other cases, % part of whole of '1'.-0,}:;? ©
the contribution is forfeited and credited to the Reserve Contribution,
Account. This amount is utilised for the following pur-
poses in accordance with the instructions of the Govern-

ment:—

(i) Payment of money order commission on remit-
ance of provident fund accumulations to out-
going members of the Fund or to their no-
minees etc.;

(ii) Grant of financial assistance in emergent cases
where no deposits have been ‘made or depo-
sits made are inadequate to outgoing mem-
bers of the Fund or their nominee etc. up to
a limit of 25 per cent of the opening balance
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in Reserve Account of the Fund provided
that the amount so advanced in any indivi-
dual case shall not exceed 25 per cent of the
members’ own contribution to the Fund.

68. It was stated that the amount forfeited out of em-
ployers’ contributions in respect of exempted factories were
being used in various ways. No rules had so far been
framed for their disposal. The Committee recommend that
standard rules should be framed for utilisation of such
amounts by all exempted factorzes on the lines of the scheme
under examination by the Fund in respect of non-exempted
establishments.
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COAL MINES PROVIDENT FUND AND BONUS
SCHEMES

A. Coal Mines Provident Fund Scheme

{a) Introduction

69. The Royal Commission on Labour recommended (S)gsinof the

for the first time in 1931 the provision of either old age ™™™
pension or introduction of provident funds for industrial
workers. The Labour Investigation Committee recommend-
ed in 1946 the provision of medical facilities, provident
fund and old age pension. Subsequently in 1947, the Board
of Conciliation appointed to go into disputes in collieries in
West Bengal and Bihar as well as the Fact Finding Com-
mittee which examined the question of the grant of mone-
tary benefits to colliery workers in Madhya Pradesh recom-
mended the grant of bonus equivalent to four months basic
wages and the institution of compulsory provident fund for
colliery workers. This recommendation formed the basis
of the Coal Mines Provident Fund and Bonus Scheme
Ordinance, 1948 which was replaced by the Coal Mines
Provident Fund and Bonus Scheme Act in December 1948.
The Fund is administered by a Board of Trustees constitut-
ed by the Central Government. It consists of representa-
tives of workers, employers and State and Central Gov-
ernments.

(b) Scope and exten: of covcrage

70. The Coal Mines Provident Fund Scheme has now
been applied to all the coal mines in India (with the excep-
tion of very small collieries in the tribal areas of Assam
and Indo-Pakistan border of Assam).

71. In order to become a member of the Fund an Delays in
employer working in a colliery must earn a bonus by work- implemesta-
ing for the prescribed minimum number of days in a quarter. "o
The enforcement of the Bonus Scheme is under the control
of the Industrial Relations Machinery of which the Chief
Labour Commissioner is the head. Delays have occurred
in the implementation of the Coal Mines Provident Fund
Scheme due to its being linked up with the Bonus Scheme.
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The following recommendation was therefore made to the
Government in this regard by the Board of Trustees:—

“Since the earning of bonus makes an employee
eligible for membership of the fund, it has to
depend upon the Industrial Relations Machin-
ery for a decision whether a particular class of
the workers is entitled to bonus. This not
only delays in implementation of the Coal
Mines Provident Fund Scheme but also makes.
realisation of arrears difficult. The Board re-
commend that the Coal Mines Provident Fund
Scheme might be delinked from the Coal Mines
Bonus Scheme and the provision regarding non-
contributory membership deleted”

72. The representative of the Ministry informed the
Committee that the recommendation of the Board had been. -
examined and a decision taken to delink the Bonus Scheme
from the Coal Mines Provident Fund Scheme. The Com-
mittee suggest that the decision should be implemented early.

(c) Administration of the Fund

73. The day to day administration of the Fund is carried:
on by the Central Office at Dhanbad under the direction of
the Coal Mines Provident Fund Commissioner. The Orga-
nisation of the Coal Mines Provident Fund consists of three
officers, 221 ministerial staff and 26 Class IV staff.

74. The expenses of the administration are met by a
separate levy from the employers, amounting to 3 per cent.
of the combined contributions of employers and employees.
A statement showing the income on account of administra-
tive charges and the expenditure from the inception of the
Fund is given in Appendix X. It would be seen therefrom:
that the balance of the account at the close of the year
1957-58 was Rs. 10,96,006. The Committee were inform-
ed that a good portion of the amount was intended to be
utilised on construction of office building which had been
sanctioned and of quarters for the staff at Dhanbad. The
question of the construction of the latter had not been
finally decided. The Committee trust that an early decision
will be taken in the matter and that suitable provision for
staff quarters made.

(d) Arrears of Contributions

75. In regard to the legal and other action taken against
the employers defaulting in the payment of Provident Fund
contributions and submission of returns, the Committee
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learnt that contravention of any provision of the Coal Mines
Provident Fund Scheme was penal. The policy followed by
the organisation was however always to have contraventions
set right by persuasion, legal action being resorted to when
unavoidable. In cases where amounts were heavy, certifi-
cate cases were also instituted simultaneously with prosecu-
tion in order to realise the amounts as arrears of land
revenue. The position regarding legal action taken against
the defaulting employers, certificate cases filed and amounts
to be recovered as on 31st July, 1959 have been shown in
Appendices XI, XII and XIII.

76. It will be seen from Appendix XIII that the Heavy Bal-
balance to be realised through certificate cases stood at 205 0 be
Rs. 34,48,700°42 in July 1959. Out of this, a sum of
Rs. 6,25,595:56 was stated to have been recovered from
August to December 1959. The Committee consider this
position as unsatisfactory. The representative of the Minis-
try informed the Committee that the recovery proceedings
in accordance with the various rules laid down in the differ-
ent States took time though the contributions were recover-
ed as arrears of land revenue. The district authorities were
contacted to make an expeditious recovery. The Committee
find that the amount realised in a year fell short of the -
amount involved in the cases filed during that year with the
result that the total balance at the end of each year was
continuously on the increase. They feel that the presen:
unsatisfactory position requires investigation and prompt
handling, since older the arrears, less are the chances of
realisation. The Committee suggest that the State Govern-
ments should be requested to direct the District Collectors to
assist the Coal Mines Provident Fund authorities to realise
the amounts which are recoverable as arrears of land
revenue.

77. The Committee were informed that although there Provision
was no provision in the rules or the Act, interest at present jopecor "
at the rate of 61 per cent. was added to all the outstanding
dues from the employers on principles of equity and that it
was proposed to amend the Act suitably for the purpose.

The Committee suggest that the necessary amendment to
the Act and the rules may be made at an early date.

B. Coal Mines Bonus Scheme

(a) Introduction

_78. The Coal Mines Bonus Scheme, 1948 was introduced Object of the
mainly with the object of building up a stable labour force, Scheme.
contented and efficient by helping the mine worker to meet
his unforeseen expenditure. The Scheme requires payment
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' of quarterly bonus to the employees in addition to their

normal wages, provided they put in the minimum qualifying
attendance and do not participate in illegal strike in the
quarter. It is applicable to employees in coal mines
whose basic earnings do not exceed Rs. 300 per month.

(b) Administration

79. The Administration of the Coal Mines Bonus
Scheme was the responsibility of the Coal Mines Provident
Fund Commissioner upto August 1952. In order to avoid
duplication of work between two sets of inspectors under
the Coal Mines Provident Fund Commissioner and the
Industrial Relations Machinery, a scheme of co-ordination
was devised according to which the enforcement of the
Bonus Scheme was entrusted to the Industrial Relations
Machinery under the control of the Chief Labour Commis-
sioner from August 1952.

80. The representative of the Ministry during evidence
informed the Committee that this system of co-ordination
of inspection work was not working satisfactorily due to
the divided responsibility and control inherent in such a
system. Further the changed circumstances in which the
industrial relations machinery was charged with inspection
work relating to various labour laws since enforced, called
for their being divested of their functions under this
scheme. The Board of Trustees had also urged that the
Provident Fund Inspectors should look to the provident
fund work only and the Inspectors of the Industrial Rela-
tions Machinery ‘to the labour laws only. The representa-
tive further stated that this bifurcation would require only
four additional inspectors. The Committee are of the view
that a decision on the question should be taken early since
continued uncertainty in the matter would only make for less
systematic enforcement of the scheme.

(c) Payment of Bonus and Inspection

81. At the end of the year 1957-58 the scheme was
applicable to 806 working Coal Mines in India with a
labour force of approximately. 4,34,000.
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82. The following statement shows the percentage of
bonus earning workers during the last four years:—

Percentage of workers who qualified

for bonus
.
States
1954-55  1955-56  1956-57  1957-58
" Bihar 56 59 583 514
West Bengal . 41 44 SI°4 S1-3
Orissa . . 64 65 56-0 60-5
Machya Pradesh 63 62 69-0 749
Andhra Pradesh . 89 88 89:0 27-3
Ra.jasthan 68 72 85-0 676
Assam . Nil 90 95-0 88-5
Bombay. . 72:0 735

The representative of the Ministry informed the Com- Pay Ighocket
mittee that illegal strikes, poor attendance as also the use {5 °**-""
of unfair means by the employers in far flung areas were
some of the reasons for the fall in the percentage of workers
who qualified for bonus in some States. He added that it
was proposed to have a weekly bonus for the daily rated
workers and 2 monthly bonus for monthly rated workers
in place of the quarterly bonus. It was also proposed to
give a pay docket to each worker to have a correct record
of his attendance and for this purpose it was proposed to
amend the Payment of Wages Act, 1936 suitably. The
Committee are of the view that the inspection machinery
of the Bonus Scheme should be tightened up to ensure that
bonus legitimately due is not denied by the employers by
taking recourse to manipulation in attendance records and
other unfair means. They consider that these irregularities
would be minimised if every worker gets such a pay
docket at the time of payment of wages containing : an
account of the wages payable to him, the wage period and
the particulars of fines and deductions. The proposed
amendment to the Payment of Wages Act, 1936 for this
purpose should be expedited.

83. The Committee are glad to note that the average
amount of bonus earned by a worker has been on the



increase during the years 1956-57, 1957-58 and 1958-59 as
seen from the table given below:—

Year No. of Amount Average
workers of Bonus earning
¢ paid (in  of a worker
lakhs)

Rs. Rs.
1956-57 2,32,283 51,30,730 221
1957-58 2,50,751 62,97,958:34 25°1I
1958-59 . . . . 2,755,640 91,30,762 331

While appreciating such efforts of the organisation as have
contributed to this result the Committee are of the view that
there is scope for further intensification of effort to achieve
better results by putting a stop to malpractices on the part
of the employers.

Payment of 84. The representative of the Ministry stated that the
%rﬂ“:)}nNth“ Director, Labour Bureau, who was requested to study and
S. Certifi- furnish a report as to ‘whether a part of bonus can go into
cates. investment’, in the form of National Savings Certificates

had recently submitted a report which was under consider-

tion of the Government.

85. The Committee were informed that such a practice
had been enabled in Bombay by an amendment of the
statute and in Assam plantations by agreement and that the
trade unions were favourably inclined to the suggestion.
The question had also been discussed by the Indian Labour
Conference in their sixteenth session. As the proposal is in
the interest of the workers as well as the country, the Com-
mittee recommend that practice should be adopted to the
extent possible.

(d) Merger of Coal Mines Provident Fund. Scheme with
the Employees’ Provident Fund Scheme

86. The Committee have already discussed the question
of merger of the Employees’ State Insurance, Employees’
Provident Fund and Coal Mines Provident Fund and Bonus
Schemes in para 9 of this Report. In any case, since the
provision of Coal Mines Provident Fund Scheme and
Employees’ Provident Fund Scheme are mostly similar, they
do not foresee any major difficulty in merging these two
Schemes. The representative of the Ministry also stated
that it was the intention to merge the two Schemes. The
Committee suggest that this may be done early. Special
provisions may be made to prevent forfeiture of any of the
existing benefit by the merger.



V
COAL AND MICA MINES LABOUR WELFARE

ORGANISATIONS
A. Introduction ,

(a) Coal Mines Labour Welfare Organisation

87. In 1944 the Government of India promulgated the
Coal Mines Labour Welfare Fund Ordinance, 1944 with
the object of constituting a fund styled.the Coal Mines
Labour Welfare Fund for financing the activities under-
taken for the welfare of labour employed in the coal mining
industry. This Ordinance was replaced by the Coal Mines
Labour Welfare Fund Act, 1947. 1t provides for the
setting up of a Fund called the Coal Mines Labour Housing
and General Welfare Fund and for maintaining two
accounts viz. the Housing Account and the General Wel-
fare Account. The source of revenue of the Fund is the
excise duty levied on all coal and coke despatched from
collieries in India. At present the cess 1is levied and
collected at the rate of 375 nP per ton. The proceeds of
the duty are credited to the Coal Mines Labour Housing
and General Welfare Fund and apportioned under the two
accounts in the ratio of 31 : 6. It is a local fund directly
administered by the Ministry of Labour and Employment.
The monies in the Housing Account of the Fund are to be
applied to defray the kinds of expenditure shown in
Appendix XIV. The monies in the General Welfare Account
of the Fund may be applied to defray the kinds of expendi-
ture shown in Appendix XV. The Fund is administered
by the Central Government in consultation with a
tripartite Advisory Committee appointed by them in
this behalf. This Committee consisty of an equal
number of members representing Government, the
owners of coal mines and workmen employed in
the coal mining industry. The Act provides for
the constitution of Coal Mines Labour Housing Board
to undertake from the Housing Account activities in regard
to the provision of suitable housing accommodation for
workers. The Board is also vested with the control of other
gmlding operations financed from the Géneral Welfare

ccount.

(b) Mica Mines Labour Welfare Organisation

88. The Mica Mines Labour Welfare Fund was created
by the Central Government by Act XXII of 1946. It pro-
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vides for the raising of a fund by the levy of customs duty
on all mica exported from India except from the State of
Jammu & Kashmir. The duty is not to exceed 6} per cent
ad valorem. The Fund is to be utilised for promoting the
welfare of labour employed in the mica mining industry. A
list of such items of expenditure is given in Appendix XVI.
For the purpose of administration, the Central Government
are authorised under the A¢t to constitute Advisory Com-
mittees not exceeding one for each State. These Com-
mittees are to include an equal number of members repre-
senting mica mine owners and the workmen employed in
the industry. Three tripartite Advisory Committees one
each in Bihar, Andhra Pradesh and Rajasthan have been
constituted.

89. The Committee find that the welfare facilities pro-
vided by the Mica Mines Labour Welfare Organisation are
open to the workers in the mica mining industry but denied to
the workers of the Mica Factories although the products, the
exports of which are subject to the levy of customs duty,
are the result of the joint labour of both the categories of
workers. The representative of the Ministry stated during
evidence that the question had not been examined by the
Government. The Committee suggest that the question of
extending benefits of the welfare schemes under the Mica
Mines Labour Welfare Organisation to the mica factory
workers also may be sympathetically examined.

B. Budget & Expenditure

90. The figures of the budget estimates and actual
expenditure of the Coal and Mica Mines Labour Welfare
Organisations during each of the last four years are given

below:
Year Amount Budget Actual
transferred Estimates Expenditure
. to the Fund
Rs. Rs. Rs.
Coal Mines Labour Welfare Organisation
1956-57 1,20,40,000 1,47,41,000 60,01,894
1957-58 1,46,60,000 2,41,13,000 66,10,482
1958-59 1,62,01,806 2,75,19,000 73,59,272
1959-60 1,63,13,000* 2,39,00,000 1,61,64,500%

Mica Mines Labour Welfare Organisation

1956-57 32,70,000 15,93,000 7:24,923
1957-58 21,492,000 19,74,000 75245551
1958-59 . 22,93,408 14,34,800 14,15,889
1959-60 . . . 25,00,000* 29,58,000 18,78,900*

*Revised Estimates
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The Committee observe that there have been heavy short-
falls in the budgeted expenditure of the Organisations for a
number of years, though there has been some improvement
in expenditure during the last one or two years. The main
reasons for shortfalls in expenditure were stated to be (i)
vacancies in the sanctioned strength of staff (ii) non-
implementation of schemes and (iii) delay in construction
of buildings. The Committee invite attention in this con-
nection to the following observation made by the Public
Accounts Committee in their 20th Report (Second Lok
Sabha) in April, 1959:—

“....it appears to the sub-Committee that the
standard of budgeting in the Coal Mines
Labour Welfare Organisation is poor. Large
sums of money were provided for in the budget
in respect of a number of schemes which had
no reasonable prospect of being implemented
during the course of the budget year. There
was also provision in respect of schemes which
were still to be finalised. The sub-Committee
desire that the Ministry of Labour and Employ-
ment/Coal Mines Labour Welfare Organisation
should follow the instructions issued by the-
Ministry of Finance in August last. Accordingly,
no provision should be made in the budget for a
scheme unless there is a reasonable prospect of
its being implemented during the course of
the year and unless all the preliminaries in
respect thereof have been gone through.”

The Committee were informed that the suggestions of the
Public Accounts Committee were noted by the Coal Mines
Welfare Commissioner and the Ministry. The position in
regard to the implementation of the schemes of the Coal
Mines Labour Welfare Fund is stated to have shown
improvement as a result of undertaking the following
measures: —

(i) deputation of a senior officer of the Ministry
of Finance to attend the meetings of the
Finance sub-Committee and the Advisory
Committee for consultation and advice on
schemes involving financial implications.

(if) arrangement with the PWD for scrutiny of
the works estimates of the Organisation by the -
Superintending Engineer of the Circle.

_ Besides the steps enumerated above, a separate Com.--
mittee has been set up by the Advisory Committee of the -
Fund to review the progress of implementation of various-

-
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welfare measures of the Organisation and to pinpoint
bottlenecks and administrative difficulties. The Committee
hope that suitable steps will be taken to improve the posi-
tion in the Mica Mines Labour Welfare Organisation also
They recommend that the Financial Adviser to the Minis-
try of Labour and Employment should be appointed as an
ex-officio member on the different Advisory Committees of
both these Organisations.

91. There have been large accumulated balances lying
to the credit of the Organisations due to under-utilisation of
the receipts realised from the coal cess. The following
statement gives the figures of the provisional closing balan-
ces as on the 31st March, 1959:—

Organisation Provisional

Closing
Balance

«Coal Mines Labour Welfare
Organisation

Welfare Account 2,92,77,819
Housing Account . 5,04,70,132
Mica Mines Labour Welfare Organisation . . . 1,83,25,781

The Committee regret to note that while on the one
hand the amenities provided to the miners are far from
.adequate, on the other there are large accumulated balan-
ces. They invite attention to para 17 of the 20th Report.
(Second Lok Sabha) of the Public Accounts Committee
-and trust that the Organisations and the Ministry will take
effective steps to ensure maximum utilisation of the funds
for the purposes intended in the Acts and give a better ac-
.count of their penformance in near future.

C. Housing

(a) Bhuli Township

92. The Organisation decided in 1947 to construct 2000
quarters at Bhuli, three miles from Dhanbad for providing
better housing accommodation to the workers employed in
-coal mines. Actually only 1566 quarters were constructed
at a total cost of Rs. 77.25,898, the first batch of 200
being ready for occupation in April 1950, the second of
220 a year later and the remaining in April 1953. The
Study Group of the Committee that visited the township in
July 1959 found that it was a well planned township loca-
ted in healthy natural surroundings. They were informed
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that the following amenities were provided in the town-

ship:—
(i) A dispensary with a doctor, compounder,
dresser and menial staff;
(ii) A maternity and child welfare centre with a
midwife, ayah, and other staff;
(iii) Sanitary staff consisting of twenty sweepers and
a motor truck;
(iv) An anti-Malaria Unit;
(v) Water supply from six wells catering to 1200
quarters;
(vi) Street lights (there was no provision for elec-
tric lights);
(vii) A middle school, a well equipped training
institute (run by the Bihar Government) and
a Welfare Personnel Training Institute;

(viii) Playgrounds, a mobile cinema and a Miners’
Institute.

Initially there had been considerable reluctance on the part
of miners in occupying the houses constructed in the Bhuli
township mainly due to lack of basic amenities such as the
provision of water and transport facilities. This reluc-
tance was gradually overcome by providing the amenities
indicated above. Still from the Annual Report of the Coal
Mines Labour Welfare Organisation for 1958-59, the
Committee find that 228 houses were lying vacant in the
township mostly in Block ‘C’ where there was scarcity of
water. The Committee consider this rather unfortunate
and hope that the water scarcity would be overcome (if not
already done) and that such situations would not be allowed
to arise in future. The Study Group were informed that
the, provision of good housing facilities in the Bhuli Town-
ship had resulted in the reduction of indeBtedness, drinking
and gambling. According to the Coal Mines Welfare Com-
missioner the population addicted to alcohol in the town-
ship was only about 3.7 per cent as against about 20 to
30 per cent elsewhere. The Committee are glad to learn
these facts, which clearly bring out the paramount impor-
tance of providing housing facilities and a healthy environ-
ment. One of the ways of checking the evil of drinking
would be to make the days of payment of wages dry days.
The Committee would suggest the adoption of such a prac-
tice in the coalfield areas.

. 93. The Study Group however noticed that apart from
inadequate water supply the township suffered from a few
other shortcomings such as inadequate transport and lack
of electricity and marketing facility. Looking to the fact



that these shortcomings relate to some of the basic qneni-
ties, the Committee suggest that they may be overcome and
necessary amenities provided early. .

(b) Other Housing Schemes

“Poor Pro- 94. A Subsidised Housing Scheme was introduced in

gross 1950 under which the colliery owners constructing houses
according to approved plans and specifications were allow-
ed subsidy equal to 25 per cent of the cost of a house sub-
ject to a ceiling limit of Rs. 750 per house. 1623 houses
were constructed under this scheme. A revised and more
liberal Subsidised Housing Scheme was formulated in 1954.
This scheme provided for the payment of subsidy equal to
25 per cent of the cost of a house subject to a ceiling limit
of Rs. 735 per house and a loan equal to 37% per cent of
the cost subject to a maximum of Rs. 1103. Even then
only 1804 houses were constructed under this scheme by
the end of 1958-59. In view of the unsatisfactory progress
of the different housing schemes adopted from time to time,
it was decided that the Fund itself should go in for cons-
truction of houses. Under the new scheme, houses are to
be constructed by the colliery owners on their own sites on
behalf of the Organisation who would bear the entire cost
of construction. This scheme envisages construction of
30,000 houses at an estimated cost of Rs. 8 crores. As
stated by the Ministry itself ‘construction of 30,000 houses
under the New Housing Scheme will only be touching the
fringe of the housing problem in the coalfields’. The Com-
mittee are therefore surprised to learn that even an ex-
tremely mogdest target of 30,000 houses for coal miners had
to be scaled down to 15,000 houses due to ‘delay in the
finalisation of the preliminaries such as agreements to be
executed by the colliery owners, survey of sites and other
difficulties like non-availability of suitable land, lack of co-
operation on the part of the colliery owners etc.’ At the
rate at which the housing plan is progressing, it would take
another 100 years to provide houses to the present coal
mining population in the country.

Mice 95. The position of housing facility to mica miners is
ﬁ‘oﬁ%i'_ even worse than that of the coal miners as the schemes
Tven Worse, have not received any response from the mine owners.
The Committee undertand that so far not a single house has
been constructed for mica miners under any of the schemes
of the Mica Mines Labour Welfare Organisation. The
question of undertaking construction work departmentally
was stated to be under consideration of Government. This
may be finalised early so as to make a beginning during
the next financial year. The Committee emphasise the
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need to launch a special drive to accelerate the tempo of

‘the housing programmes for coal and mica miners in order

that the targets laid down in the Second Plan may be ful-

filled. For this purpose they suggest that the financial
sanction to the future housing schemes of the Organisation R
may be obtained sufficiently in advance and their execution
according to schedule ensured.

96. The Committee understand that the Ministry had gompeﬂms
requested the State Governments some years back to make ¢gpuild
'suitable amendments to the bye-laws of the Mine Boards houses for
of Health so as to compel the colliery owners to construct Werkers.
houses for the miners, but the bye-laws have not been
amended by the State Governments. The representative
of the Ministry stated during evidence that the matter was
not brought up by the Ministry before the Labour Ministers’
Conference. Lookng to the fact that the successive efforts
of the Coal and Mica Mines Labour Welfare Organisations
for providing minimum housing facilities to miners have
not met with the desired response from the mine owners,
the Committee have no doubt that suitable amendmenis
to the bye-laws of the Mine Boards of Health by the res-
pective State Governments, which may make it obligatory
.on the mine owners to provide housing facilities of the pres-
cribed standards to their workers, will have a salutary effect.

They therefore suggest that the question may be pursued
further with the State Governments and taken up in the
State Labour Ministers’ Conference, if necessary.

97. The Committee would like to refer here to the fol- Need for
lowing observations made by the Public Accounts Commit- ;778 *
tee in para 28 of their 20th Report (Second Lok Sabha):— grovisinn foe

“The sub-Committee were distressed to see the thognlilzgsn:f
appalling conditions in which the coal miners g‘,};““'
were living. They regret thate®the successive Labour Act.
efforts of the Organisation for providing
minimum housing facilities to miners have not
met with the desired response. As this is a
matter in which the State is vitally interested,
the sub-Committee suggest that by suitable
legislative provision Government should con-
sider the feasibility of making it obligatory on
the owners of collieries to provide housing faci-
lities of prescribed standards to their workers
as in the case of plantation labour (c.f. section
15 of the Plantation Labour Act).”

The representative of the Ministry stated during evidence
that it was a matter which needed examination in consulta-
tion with the Ministries of Steel, Mines & Fuel, and Com-
merce & Industry. The Committee are in entire agreement



Need for
undertaking

mex. of the
housing re-
quirements.

40

with the observations of the Public Accounts Committee
and suggest that the question may be decided ea:ly.

98. The Committee were informed that the Coal &
Mica Mines Labour Welfare Organisations had not assessed
the requirements of houses for miners. It was however esti-
mated at about 80 per cent of the total mining population
on the presumption that on an average three members in a
miner’s family worked in mines. Unless the requirement of
houses for miners is properly assessed, no perspective
housing plan could be formulated on a realistic basis. The
Committee therefore suggest that a survey may be undertaken
by the respective Organisations to determine the reasonable
percentage of the miners that ought to be provided with the
housing facilities. The Committee also recommend that as
model employers, all the collieries 'in the public sector
should provide adequate housing facilities to the miners
employed by them.

D. Water Shortage

99. The Committee were informed that in the Jharia.
coalfield in Bihar, supply of water was made by the Jharia
Water Board from a reservoir at Topchanchi. The sup-
ply had become inadequate due to increase in the popula-
tion. For augmenting the water supply, the Board pre-
pared the Damodar Water Supply Scheme for which it.
secured assistance to the extent of Rs. 60 lakhs (Rs. 37.5
lakhs grant and Rs. 225 lakhs loan) under the National
Water Supply and Sanitation Programme (Rural) Scheme.
As the scheme covered only the supply system and did not
provide for distribution of water, another scheme costing
about Rs. 66 lakhs was prepared and was under considera-
tion of Government. As for the Bokaro coalfield, the
National Coal Development Corporation had prepared a
scheme for integrated water supply in the coal-field whch
was under consideration. As regards the coal-fields in
West Bengal, the Ministry of Health and the Planning Com-
mission had agreed that the State Government might be:
offered assistance by way of loan on the pattern of loans
granted for urban water supply schemes under the National
Water Supply and Sanitation Programme. The Committee
suggest that the provision of adequate water supply to all
the coal-fields may be expedited.

E. General Welfare
(a) Medical Facilities

_100. The Coal Mines Labour Welfare Organisation is.
maintaining two Central Hospitals, one at Dhanbad and the:
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other at Asansol. Both these hospitals provide facilities for
modern diagnosis and specialised treatment in various
branches of medicine and surgery. The Study Group of
the Committee that visited the Central Hospital at Dhan-
bad were favourably impressed with the way in which the
hospital was being run. For treatment of simpler cases
requiring hospitalisation, seven regional hospitals with  °
attached maternity and child welfare centres have been set
up by the Organisation. The regional hospitals have an
in-patient capacity of 30 beds each, except one which has 18
beds. The Mica Mines Labour Welfare Organisation has
-also set up a Central Hospital at Karma in Bihar which is
very popular. Besides, three more hospitals are under cons-
truction.

101. The Coal Mines Labour Welfare Organisation is
running seven Ayurvedic dispensaries. The Committee are
-glad to learn that they are very popular. The Committee
‘were informed that the total non-recurring expenditure of
-an Allopathic dispensary was Rs. 1,14,500 and that of an
Ayurvedic dispensary was Rs. 45,100. The recurring ex-
penditure was Rs. 10,870 and Rs. 14,480 respectively.
The break-up of recurring expenditure is as under:

Dispensary ‘Staff Medicine Misc. Tota

Rs. Rs. Rs. Rs.
Allopathic 7,140 1,730 2,000 10,8701
Ayuarvedic 4,980 9,000 500 14,480

102. ‘Prevention of disease’ is one of the items .on which Medical

the Coal and Mica Mines Labour Welfare Organisations chack-up of
could apply their funds. No scheme of periodical medi- :m:m and
«al check-up of miners has been introduced to detect disea- children.
ses, occupational or others. The Committee recommend
that the Organisations should undertake periodical medical
<heck-up of workers in coal and mica mining industries.
They also wish to stress the need to undertake regular medi-
«cal check-up of the children of miners and to institute a
Dproper school health programme in the childern’s centres
run by the Organisations.

~ 103. The Committee were informed that adequate faci- T B. Clinic.
lities for the treatment of T.B. cases in hospitals did not

exist and the question of having a T.B. Clinic attached to

«ach of the Fund’s Regional Hospitals was under examina-

tion. The Committee suggest that this may be done with-

out loss of time.

127 (Aii) LS—4.
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 '104.. The. Committee understand that the Coal Mines.
Labour Welfare Organisation has introduced a pilot scheme:
for domiciliary treatment to workers suffering from T.B. in.
coal-fields of Bihar and West Bengal with effect from
1-8-1958. Besides arranging free treatment of the patients.
at the Centres opened under the scheme a grant-in-aid for
special diet up to a maximum of Rs. 50 p.m. per patient

‘and a subsistence allowance not exceeding Rs. 50 p.m. to:

his dependants if he happened to be the only earning mem--

ber .of the family are paid for a maximum period of six

months. The Committee are glad to learn that an assess--
ment of the cases treated under the scheme has revealed
encouraging results. They suggest that the scheme may be
extended to all coalfields in India and a similar provision be
made for the mica mine workers also.

105. Malaria control operations were started in the coal--

fields in the year 1944 by the military authorities and there-

after taken over by the Malaria Institute of India which set
up a Coalfields Malaria Organisation. In 1952 the adminis-
tration of the Coalfields Malaria Organisation was integrated
with the Fund itself. Since 1954, the Coalfields Malaria.
Organisation is treated as a Unit under the National Malaria
Control Programme. The Committee are glad to learn that:

.the incidence of malaria which was over 250 per thousand

of population at the inception of the operations has come
down to about 2.5 per thousand and that the programme has
now been switched over to the eradication measures. - The
Committee were informed that the Coal Mines Labour
Welfare Organisation was required to spend Rs. 6:32 lakhs
every year on this programme. Since the Ministry of
Health are administering the National Malaria Control Pro-
gramme and granting financial assistance to that effect, the
Committee suggest that the question of recovering the
expenditure incurred on the anti-malarial operations by the

Coal Mines Labour Welfare Organisation from the Ministry

of Health on which it is a legitimate claim may be examined..
(b) Pit-head Baths and Creches
106. The Coal Mines Welfare Commissioner is respon-:

sible for the enforcement of the Coal Mines Pithead Bath:

Rules, 1946, and the Mine Creche Rules, 1946. Under
the Coal Mines Pithead Bath Rules, 1946, it is obligatory
ta provide pithead baths at every Coal Mine whose monthly
output during the previous calendar year exceeds 500 tons.
The. Mines Creche Rules 1946 make it obligatory for every

.colliery to provide a creche excepting those collieries whose:
. productive capacity is likely to be exhausted within the next

three years. The following statement gives figures of the
total number of collieries required to make the provision
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for pithead baths and creches, and the number fulfilling the
requirements:—

Pithead Creches

Baths e
No. of collieries required to make the provision . 555 789
No. of collieries which bave fulfilled the required
provision . . . . . . 210 389

The Committee consider that the progress in regard to the
provision of pithead baths and creches is extremely unsatis-
factory and calls for sufficiently firm measures to ensure
compliance of their obligations by the employers. They
also stress the need to ensure that the pithead baths are
actually located near the pit heads.

(¢c) Transport

107. A Study Group of the Committee that visited the Need for
Multi-purpose Institute at Giridih found that children were fyneoor of
required to come to the Institute from distant places and facilities to
that their number was small in comparison with the total children of
number of workers residing in and around Giridih. The mminers.
Creche which was located in the hospital at Giridih was
also at fairly long distance both from the collieries and
from the workers’ residences. It is likely that one of the
reasons for the small attendance of children to these centres
may be the long distance from their places of residence.

The Committee therefore suggest that the question of pro-
viding suitable transport facilities to the children of miners
to and from schools, creches etc. may be examined.

(d) Refreshments to Miners working under-ground

108. The Study Group during their visit to a mine in Provision of
Kodarma noticed that workers remained under-ground con- ;:gfi;?‘:"‘:o
tinuously for eight hours without any refreshments, beve- miners
rages etc. The Committee suggest that the question of W°§“"8
devising an arrangement whereby refreshments, beverages, gufo:;:j
etc. could be provided if not free, at least at subsidised
rates, during certain fixed periods to the miners working
under-ground may be examined.

(e) Multi-purpose Institutes
/

109. One of the important activities of the Coal and Multipur-
Mica Mines Labour Welfare Organisations is to provide {’&“s insti-
recreational, social and educational facilities to colliery -
workers and their dependants. The Organisations have for
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this purpose operned Multi-purpose Institutes in Coal and
Mica fields throughout the country. These centres gene-
rally provide for three main activities; viz. (i) Women Wel-
fare Centres, (ii) Adult Education Centre, and (iii) Rec-
reation Centres. During 1958-59, 49 such Institutes were
‘working under the Coal Mines Labour Welfare Organisa-
tion. The total number of Adult Education Centres and
‘Centres for the Welfare of Women and Children was 53
and 52 respectively. Similarly under the Mica Mines Lab-
our Welfare Organisation, there were six such Institutes in
Bihar. Besides, there were small community centres in
Andhra, Bihar and Rajasthan to provide medical, educa-
tional and recreational facilities. An evaluation committee
was appointed by the Ministry in 1958 to study the working
of the Multi-purpose Institutes under the Coal Mines Lab-
our Welfare Organisation, there were six such Institutes in
as to how far the purpose for which they were established
was realised’. The summary of main conclusions and re-
commendations of the Evaluation Commiitee is given in
Appendix XVII. It makes a dismal reading. Some of the
important conclusions and recommendations are as under:—

(i) The Adult Literacy Programme has not achie-
ved the objectives for which it was started, it
can hardly be said to be commensurate with
the time, energy and money being spent on it
by the Organisation.

(ii) The Evaluation Committee found only one
canteen working in one solitary institute though
the Coal Mines Welfare Commissioner had
claimed in his report that there was a canteen
at every Multi-purpose Institute.

(iii) The general impression of the Evaluation Com-

mittge was that women literacy programme
had not succeeded.

(iv) The children section of the Multi-purpose Ins-
titutes was also not functioning as successfully
as it could.

110. The Committee consider it unfortunate that various
sections of the Multi-purpose Institutes have remained in-
effective in carrying out the objectives in view. The Com-
‘mittee hope that their working will be thoroughly over-
hauled in the light of the suggestions made by the Evalua-
tion Committee. In this connection, the Committee would
like to reiterate the recommendation of the Evaluation Com-
mittee that every effort should be made to revive the local
committees which were found to be moribund in many
places.
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111. The Committee also suggest that the recommen-
dations of the Evaluation Committee may also be made
applicable to the Multi-purpose Institutes under the Mica
Mines Labour Welfare Organisation.

(f) Welfare Personnel Training Institute, Bhuli

112. The Welfare Personnel Training Institute, Bhuli was
opened on the 2nd August, 1958. Training lasting for six
months is imparted at the centre in organising and carrying
out welfare and social education activities. The first course
of training was completed on the 31st January, 1959 and the
second course commenced on the 1st March, 1959 with 47
trainees. As the institute has not yet been given recognition
by Government, only a “local institute” certificate is given
to successful trainees on completion of the course. The
candidates are sponsored by the Central and State Govern-
ments and the employers’ and workers’ organisations from
among those doing the welfare work. The cost of training
amounts to Rs. 5,000/- per candidate and is borne by the
sponsor of the trainees. The Study Group of the Committee
that visited the Institute in July 1959 were glad to notice the
lively atmosphere and the cosmopolitan character of the
institution.



VI
MISCELLANEOUS
A. Office of the Controller of Emigrant Labour, Shillong

113. One of the earliest measures in the labour
legislation in India was in connection with workers employed
in plantations. During the initial stages of its development,
. the plantation industry in Assam was confronted with the pro-
blem of scarcity of labour. The employers’ attempts to secure
labour from distant places outside the State created various
difficulties. To meet these a series of Acts were passed begin-
ning from 1863. These measures however proved inadequate
and finally the Tea Districts Emigrant Labour Act was enac-
ted in 1932 and brought into force in the following year.
The office of the Controller of Emigrant Labour, Shillong
administers the Tea Districts Emigrant Labour Act, 1932.

Decline in 114. Expenditure on the organisation of the Controller

t‘?ﬁﬁtﬁcr of Emigrant Labour, is met by levy of a cess, known as the

:migrlntl‘ Emigrant Labour cess, on the employing interests at a rate
not exceeding Rs. 9/- per assisted emigrant per year to be
notified by the Central Government. The rate of cess:was
gradually raised from Rs. 2/- in 1946 to Rs. 3/- in 1947,
Rs. 5|- in 1953 and stands at Rs. 8|- from the 1st October,
1958. The Committee learnt that even though the rate of
cess was being raised from time to time, the yield from cess
was not showing any corresponding rise because of a decline
in the number of assisted emigrants recruited for the Assam
gardens. The number of assisted emigrants from the year
1946 to 1957 has been as follows:—

Year Commencing from the 1st October Number of
Assisted
emigrants
1946 . . . . . . . . 28,167
1947 . . . . . . . . 26,281
1948 . . . . . . . . 24,136
1949 . . . . . . . . 19,159
1950 . . . . . . . . 26,353
1951 . . . . . . . . 22,122
1952 . . . . . . . . 2,440
1953 . . . . . . . . 238*
1954 . . . . . . . . 19,840
1955 . . . . . . . . 8,163
1956 . . . . . . . . 3,309
1957 . . . . . . . . 55427

*The small number is stated to be due to the ban
imposed by the Assam Government on
recruitment from outside to meet the situation
caused by closure of gardens during the slump
period and consequent retrenchment of a large
number of workers.

*46
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115. The Controller of Emigrant Labour has reported 5'.0.’100 of
that the fall in the number of recruits is not due to reduced bocy &
demand for labour but because of illicit recruitment to
evade liabilities under the Act. To meet the situation the
Controller suggested the following amendments in the Tea

Districts Emigrant Labour Act in 1957:—

(i) Garden owners should obtain prior permission
of Government before they recruit any labour
from outside Assam.

(ii) Transit camps may be set up along the routes
to Assam, which will inter alia serve as check"
posts and provide machinery for the checking
arrangements while the workers are in transit.

(iii) Additional powers may be given to the Con-
troller for the interrogating and detraining of
the workers proceeding to Assam for employ-
ment in tea estates, as the existing powers are
inadequate.

116. The representative of the Ministry informed the
«Committee that the proposed amendments were being exa-
mined in consultation with the Government of Assam and
the Ministries concerned.  The Committee regret that no
.solution has yet been found for the problem of illicit recruit-
ment, though some suggestions in this respect were made by
the Controller as early as in 1957. They recommend that
an early solution of the problem should be worked out in
.consultation with the State Government.

117. The Controller’s staff consists of two inspectors Staff.
'who assist him in the inspection of tea gardens and depots,
about a dozen ministerial employees and eight Class IV
}nﬁmbers. The 8 Class IV members of the office are as
follows: .

Ciiowkidar .
Mali .
Sweeper

Duftry .
Office orderl
Personal Orderly
Dak Orderly

OF | ™t et IN Pt e

The Committee do not consider it justifiable to have
8 Class 1V members as against about 15 other members.
There is no adequate justification to have separate dak,
office and personal orderlies. They recommend that the
number of Class IV staff should be substantially reduced.
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B. India and the LL.O.

Ei’%‘? of - 118. The International Labour Organisation was created
in 1919. Since 1946, it is working as a specialised agency
of the United Nations. Unlike most other intergovernmen-
tal organisations, the I.L.O. is unique among international
organisations for the tripartite structure as it is composed
of not only the representatives of the Governments but also-
employers and workers.

Functions of 119. The I.L.O.’s objective is to improve working and

ILO.  living conditions throughout the world. It formulates inter-

national labour standards and provides technical assistance:

in the manpower field, particularly to underdeveloped count--

ries. It also acts as centre for the collection and dissemina-

tion of information on labour subjects. The organisation

operates through three main organs, the annual general con-

ference composed of tripartite delegations from the Member

States, the Governing Body, a forty-member tripartite exe-

cutive Council and the International Labour Office, a per-

manent Secretariat. The I.L.O. has set up a number of

Industrial Committees which are also tripartite in composi-

tion for studying in detail the special problems of important
industries.

1LO. 120. The decisions of the International Labour Confe-

C‘:;thtions rence generally take the form of conventions or recom-

. ... mendations which are collectively known as International

tions, Labour Code. A convention seeks to create legal obliga-

- tions of a binding character and its ratification requires com--

plete compliance with all its individual provisions, where-

as a recommendation contains provisions which are generally

in the nature of guiding principles for action and may be

implemented progressively and in parts. Till the end of,

1958, the I.LL.O. had adopted 111 conventions and 111"
recommendations.

121. India has been a member of the I.L.O. since its.
establishment in 1919. The Government of India have had
a permanent seat on its Governing Body since 1922 and
have been actively participating in the diverse activities of
the I.L.O. India is represented on all the Industrial Com-
mittees set up by the Organisation. The number of conven-
tions ratified upto 1st June, 1959, by some of the countries:
is given below:—

France . . . . . . . 73
U.K. . . . . . . . . 58
Yugoslavia . . . . . . . 40
India . . . . . . . . 26
Japan - . . . . . . . 24
U.S.S.R. . . . . . . . 18

U.S-Av . . . . . - . 7
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122. The Committee were informed that the provisions
of a large number of Conventions though not formally rati-
fied had also be¢n embodied in the existing law and executive
procedure and practice. The Committee suggest that steps
may be taken to ratify as many conventions as possible by
suitable legislative measures.

123. India’s collaboration with the I.L.O. is maintained Procedure of

by the Ministry of Labour and Employment. The Ministry
acts as a liaison between the I.L.O. and the All India Orga-
nisations of employers and workers. It is also the responsibi-
lity of the Ministry to examine the international labour
regulations adopted by the I.LL.O. and explore the possibili-
ties of their implementation in India. A standing tripartite
body known as the Committee on I.L.O. Conventions was
set up in 1954 to review continuously the I.L.O. Convention
and recommendations and devise measures for their ratifica-
tion or application. This Committee consists of one repre-
sentative each of workers and employers with the Labour
Secretary as Chairman. The Committee learnt that this
Committee on I.L.O. Conventions had held four sessions so
far and completed its first round of review and on its recom-
mendations three conventions had already been ratified and
the ratification of five more was under examination. The
Committee suggest that more frequent meetings of the Com-
mittee on 1.L.O. Conventions may be held so that it may
follow up its suggestions.

C. Tripartite Labour Machinery

124. The International Labour Organisation provides
the procedure for the representation of Governments, em-
ployers and workers in its different bodies. This has given a
lead to the member countries to adopt the system of tripar-
tite principle in all their deliberations. The Royal Com-
mission on Labour in India also recommended in 1931, the
creation of a statutory tripartite organisation called the
‘Industrial Council’ to promote a spirit of co-operation and
understanding among those concerned with labour problems.

125. In 1940, the outbreak of World War II created the
need in India for maintaining an adequate and contended
labour force in order to maximise production which was so
vital to the war effort. The Government of India convened
an All India Labour Conference in January, 1940. During
that and the succeeding two Conferences held in January,

1941 and January, 1942 only Government representatives

collaboration
with the

LL.O.

Historical
Background. _

from the Centre, Provinces and the then existing States were --

included. But it was felt that better results could be achiev-
ed if representatives of Government, workers and employers
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meet on a common platform. Accordingly the fourth labour

conference held in August, 1942 included the representatives

of employers and workers in addition to officials from the

First Centre, the Proyvinces and the States. This was the first tri-

m partite Conference held on an all India basis. It was also

decided in this Conference to set up a permanent tripartite

*  machinery consisting of a Plenary Conference and a Standing

Labour Committee. The Plenary Conference, which came

to be known as the Indian Labour Conference in subse- -

quent years, was based on the model of the International

Labour Conference. Since 1942, the Indian Labour Con-

ference has been meeting every year and Standing Labour
Committee as and when necessary.

126. The Committee were informed that the Indian
Labour Conference had been serving a very useful purpose.
All important questions of policy were settled at that level.
It was further stated that though there was no statutory obli-
gation to implement the decisions arrived at the Indian
Labour Conference and by the Standing Labour Committee,
it was a moral obligation on all parties to implement them.*

ﬁmdins 127. The Committee understand that the Standing

Coromittee. Labour Committee was originally intended to be a Standing
Committee of the Indian Labour Conference competent to
consider subjects specially referred to it by the main confer-
ence. As a matter of practice, however, it has evolved as a
parallel body with plenary powers to consider labour subjects
in the same way as the Indian Labour Conference itself. The
«Committee learnt during the evidence that there was practi-
.cally no difference in the functions of Indian Labour Confer-
ence and Standing Labour Committee. More important
matters were however put before the Indian Labour
‘Conference as it consisted of a larger number of delegates.
The Committee are of opinion that it is undesirable and
‘wasteful to have two parallel organisations having similar
functions and recommend that the feasibility of making the
smaller one as the Executive Body of the Indian Labour
Conference may be examined.

H. C. DASAPPA,
NEw DELHI; Chairman,

April 21, 1960. Est;‘mates Committee.
The Vaisakha 1, 1882 (S.)

* At the time of factual verification the Committee were informed that
<‘the Indian La'our Conference and the Standing L bour Committee have
all these vears functioned without any clear decision as to the extent to which
agreed conclusions rea:hed therein will !'e ! inding on the parties. Itis re-
cognisedthat with the growing responsibilities cast on these todies, the time
is appropriate for a more definite understanding. The matter is now under
examination.” : RS :
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APPENDIX I
(Vide para 32)

L]
EBXTRACTS FROM THE REPORTS OF THE SUB-COMMITTEES OF THE STANDING
COMMITTEE OF EMPLOYEES’ STATE INSURANCE CORPORATION ON
THE WORKING OF THE SCHEME AT AMRITSAR (1955) AND AT CALCUTTA
AND HOWRAH (1959), CONTAINING MALPRACTICES NOTICED BY THESE
SUB-COMMITTEES UNDER THE PANEL SYSTEM

* Sub-Committee of the Standing Committee on the working of the scheme
at Amritsar in the year 1955

“Following are some types and examples of malpractices taking place:—

(1) The*doctors order injections from the chemists and on their
receipt do not utilise the whole lot on the patient for whom it
is ordered. They would either inject aqua distiilata only, or the
drug itself but in a smaller amount i.e. if they order 6 vials of
penicillin on three prescriptions, they will use only three or four
on the insured person. The rest of the drug would either be used
on their private patients or disposed of by their compounders in
the black market.

(2) Costly drugs, tablets (Sulpha drugs) and quinine powders pres-
cribed and obtained from the chemists are also not being utilised
in full on the insured person for whom it is prescribed, but only
a portion of it is given to him and the rest disposed of as in No. 1.

(3) The doctors would prescribe medicines, drugs and injections
to the members of the family of the insured person but in his
name and on his medical card.

(4) To attract insured persons to their list or with a view to keeping
them pleased and retaining them on the list, the doctors would
prescribe certain drugs which the insured person fancies to
take and which are not on the authorised list of costly medicines
or have absolutely no relationship to the disease of the insured
person, if any, and they would make up the price of those pre-
parations by writing out prescriptions for those articles which
are on the authorised list but which in fact are never issued of
a value equivalent to what the insured person obtained.

{s) Certain doctors would ask the chemists to give them a tin of
500 tablets of sulpha drug and the doctor would assure him that
he would make up the cost by sending prescriptions on some
insured persons’ names.
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(6) Some doctors maintain substandard drugs themselves or at a.
chemist shop owned by relations or friends; standard preparations
dispensed from authorised chemists are utilised to replace these
inferior drugs, the insured persons being administered the inferior
preparations.’

(7) Some doctors use free samples of injections and tablets etc.,
which they receive from firms free of charge (doctors’ free samples)
and in their place would obtain drugs and injections by issuing
regular prescriptions to the insured persons retaining these
preparations for their private patients.

(8) Some doctors pay touts and agehm to bring insured persons to
them for registration and it is understood that the agent would
get one rupee for each insured person brought by him and regis-
tered with the panel doctor.

(9) Some doctors would issue a prescription writing the name and
insurance number of an insured person leaving the prescription
space blank. The insured person would take it to the chemist
after signing his name on the back of it. The chemist or the IMP
could afterwards write anything on the prescription.

(10) Instances of malpractices have also been noticed in certification
which is'either lax or bogus, e.g., an insured person wants to go to
his village on a holiday or to attend some marriage or funeral or
to plough his fields for two or three days, he approaches his IMP
and gets the desired certificate of sickness when leave which has
been refused by the employer previously but which now, on
production of the Medical Certificate, the employer is bound
to give.

“Instances have also come to notice where the chemists indulge in mal-
practices and they are :—

(1) Some chemists have been noticed to be doing under-dispensing
i.e. if four injections of a particular drug or a certain
number of tablets are written op the prescription the
chemist will give the insured person less than the number
ordered in the prescription but will get the receipt signed by the
insured person for- the total number of injections or drugs and
would tell the insured person to collect the remaining stock later
on, which is not given afterwards. Similarly the amount of

-~ quinine dispensed by the chemists would be less than the quantity
ordered in the prescription.

(2) Some chemists are dispensing drugs of other brands than those
specified in the list because the former are not standard and,.
therefore, much cheaper than the latter.

“It has also been observed that the insured persons are playing a fraud
in certain cases and instances are :

(1) Some insured person would go to his doctor and report for certain
illness which he actually has not got, but someone else in his
family has got and would thus get the medicine in his name only
to be used on the real patient who is some other member of his
family or even a friend.
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(2) In TB patients, large amounts of anti-biotics eg., § tins of
100 grams of PAS and 100 grams of streptomycin
are being prescribed in one prescription by some
T.B. specialists. The insured person collects them fro
the chemist but does not use the , whole lot but disposes some o
it in the black market. If his panel doctor asks him to shéw that
he has actually used the drug, he would show him the empty
tins of the PAS.

(3) Some of the insured persons get prescriptions of the costly medi-
cines from their doctors and go to the chemists and would ask
on their own either to give them certain other me licines of equi-
valent price which they have in their mind or some toilet requisites
like soap, face powder, hair oil, etc., or in cash which will enable
them to go to the pictures or buy cigarettes, pans, etc.”

Sub-Committee of the Standing Committee on the working of the scheme
at Calcurta and Howrah in the year 1959

“The Sub-Committee visited the clinics of a few panel practitioners
during working hours. Most of these clinics were generally ill-equipped and
even drugs and equipment of day-to-day use required to be maintained by the
panel doctors were not available. The dispensing arrangements were generally
poor. Medicines were not being dispensed from the clinics. Generally, insured
persons were given prescriptions which were dispensed from the authorised
chemists. Even the accommodation was insufficient and little attention was
paid to keep the clinics clean and tidy. In view of the unsatisfactory medical
services presently available at the hands of panel practitioners, there appeared
to be a mounting discontentment among the insured persons.

“The working hours of the clinics are from 6-00 A.M. to 9-00 A.M. and
from 6-00 10 9-00 P.M. It was found that some of the panel doctors were not
present in their clinics during morning hours. The Sub-Committee was
informed that the patients did not generally come to the clinics before 7-30
AM. We, therefore, feel that the timings should be adjusted to suit the con-
venience of workers. The relations between the panel doctors and insured
persons were otherwise reported to be cordial. The panel doctors, however,
complained that at times there was pressure from the workers for the issue
of certificates even when they did not consider it necessary and they were
often asked to issue back-dated certificates.”

* * L

‘“The Committee saw the record of benefit files of certain insured persons
specially those who were about to exhaust their entire benefit. It observed
that certain doctors were in the habit of issuing short duration certificates
with vague diagnosis at frequent intervals. This was noted in respect of several
msured persons attached to the same doctor. Even doctors of long professional
standing were issuing lax certificates. It was also brought to the notice of the
Sub-Committee that such cases had been reported to the authorities concerned.”’



APPENDIX III
\ (Vide para 36)

STATEMENT SHOWING STATE-WISE THE NUMBER OF EMPLOYEES AND FAMILY
UNITS COVERED UNDER THE EMPLOYEES’ STATE INSURANCE SCHEME BY
THE END OF 1958-59

No. of No. of
employ- family

Name of State ees COv-  units
vered by covered
1958-59 by’
1958-59
Avndhra Pradesh . . . . . . 33,000 33,200
Assam . . . . . . . . 3,000 3,000
Bihar . . . 16,500 16,500:
Bombay . . . 5,64,000 -
Delhi . . . . . . . . 48,500 —
Kerala- . . . . . . . . 32,000 -
Madhya Pradesh . . . . . . 67,500 67,500
Madras . . . . . . . . 1,55,500 -
Mysore . . . . . 48,000  ¥48,000
Punjab . . . . . . . . 136,000 36,000
Rajasthan . . . . . R . 24,000 . 19,500
Uttar Pradesh . .o oL 1,209,500 -
West Bengal' . . . . . . . ' 2,56,000 -

TOTAL . . "14,13,500 2,23,500
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APPENDIX IV
(Vide para 39)

L]
BRIEF DETAILS OF STATUTORY CASH BENEFITS OF THE EMPLOYEES STATE
INSURANCE SCHEME

(a) Sickness Benefit

This is payable to an insured person during periods of certified sickness
when he is unable to attend to his work on account of illness, and is payable
roughly at a little over half of his average daily wages.

An insured person is entitled to receive sickness cash benefit during the
benefit period if he has paid a certain number of contributions in the preceding
contribution period, both contribution and benefit periods being of about 6
months’ duration with a gap of 3 months between them. He has, therefore,
to wait for about 9 months before he is entitled to claim sickness benefit
for the first time. Sickness benefit is payable for all the seven days of the
week and for a total period of §6 days during any continuous period of 365
days. It is not ordinarily payable for the first two days of a spell of sickness.

(b) Maternity Benefit

This is payable to insured women workers in the event of their confine-
ment. Payment is made for a period of twelve weeks of which not more
than six weeks should precede the expected day of confinement. The benefit
is admissible at the rate of 75 nP a day or at twice the rate of sickness
bencfit, whichever is higher. As in the case of sickness benefit, an
insured woman must have paid a certain number of contributions in
the past in order to claim maternity benefit. She can, therefore, claim it
only some time after she comes within the purview of the scheme.

(c) Disablement Benefit”

Disablement benefit is payable to an insured person suffering from tem-
porary or permanent disablement as a result of an employment injury, f.e.,
an injury received while working in the factory. Temporary disablement
benefit is payable at the rate of roughly half of the average daily wage for so
long as such disablement lasts, provided that it lasts more than 7 days.
Benefit for permanent disablement is payable in the form of a life pension
depending on the extent of disablement, the maximum being for permanent
total disablement, at a rate which is equal to the rate of temporary disablement
benefit. The extent of disablement is decided by an independent Medical
Board with a right of appeal to an Appellate Tribunal.

(d) Dependants’ Benefit

If an employment injury results in the death of an insured person, his
dependants, i.e., his widow and/or children receive the dependant benefit.

B8 e T 6
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The benefit to the widow is payable for life or till she re-marries. The son(s)
and unamarried daughter(s) are entitled to receive the benefit up to the age of
fifteen years or, if they are being educated, upto the age of eighteen years.
The widow is entitled to the benefit at the rate of three-fifths of the full rate of
semporary disablement benefit, and each of the children at two-fifths of
such rate, provided that the total amount of depandants, benefit payable to
all the'dependants does not exceed the full rate. Otherwise, the rate of each
dependant is reduced proportionately so that the total does not.exceed the
full rate. In the absence of a widow and children, benefit can be paid to the
parents or other dependants of the deceased insured persons.



APPENDIX V
(Vide para 49)

LIST Or FPACTORY/NON-FACTORY INDUSTRIES COVERED UNDER EMPLOYEES’
PROVIDENT FUNDS ACT, 1952

(From 1st November, 1952)
1. Cement.

N

. Cigarettes. 5

Electrical, mechanical or general engineering product.
. Iron and Steel.

Paper.

. Textiles.

& w o W

(From 31st Fuly, 1956)
7. Edible Oils and fats.
8. Sugar.
4. Rubber and rubber products.

10. Electricity including generation, transmission and distribution there-
of.

11. Tea except in the State of Assam where the Government of Assam
‘have instituted a separate Provident Fund Scheme for the Industry
including plantations.

12. Printing, including the process of composing types for printings
printing by letter press, lithography, photogravure or other similar
process or book-binding, but excluding printing presses, covered under

“‘newspaper establishments> to which the Employees’ Provident Funds
Act has already been extended under Section 15 of the Working Jour-
nalists (Conditions of Service) and Miscellaneous Provisions Act,
1955.

13, Stone-ware pipes,
14. Sanitary wares.
15. Electrical porcelain insulators of high and low tension.
16. Refractories.
®
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17. Tiles.

18. Match factories having a production of over § lakhs gross boxes of
matches a year.

19. Sheet glass factories, glass shell factories; and other glass factories.
having an installed capacity of over 600 tons per month.

(From 30th September, 1956)
20. Heavy and fine chemicals, including —

(i) Fertilizers.

(ii) Turpentine.

(iii) Rosin.

(iv) Medical and pharmaceutical preparations.

(v) Toilet preparations.

(vi) Soaps. !
(vii) Inks.
(viii) Intermediate, dyes, colour lakes and toners
(ix) Fatty acids, and

(x) Oxygen, acetylene and carbon-dioxide gases industry.

The Act was actually enforced in this industry with effect froma the
31st July, 1957. °

21. Indigo.
22. Lac including shellac.
23. Non-edible vegetable and animal oils and fats.
(From 31st December, 1956)
24. Newspaper establishinents.
(From 31st January, 1957)
28. Mineral Qil refining industry.
(From 30th April, 1957)

26. Tea plantations (other than the tea plantations in the state of Assam)
27. Coffee plantations:

28 Rubber plantations:

29 Cardamom plantations.

30. Paper plantations.
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(From 30th November, 1957)

31. Iron-ore Mines,
32. Lime-stone Mines.
33. Manganese Mines. *
34. Gold Mines.
35. Industrial and Power Alcohol Industry.
36. Asbestos Cement Sheets Industry.
37: Coffee curing establishments.

(From 30th April, 1958)

38. Biscuit making industry including composite units making biscuits-
k. and products such as bread, confectionery and milk and milk pow-:
der.

(From 30th April, 1959)
39. Road Motor Transport Establishments.
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APPENDIX VI
(Vide para 52)

STATEMENT SHOWING THE ANNUAL PROGRESSIVE TOTALS OF PROVIDENT
FUND CONTRIBUTIONS RECEIVED YEAR-WISE FROM I952 TO END OF MAY,’
1959 AND THE AMOUNT REFUNDED DURING THAT ER THE
EMPLOYERS’ PROVIDENT FUND SCHEME (IN CRORES OF RUPEES)

(A) Non-exempted.
Amount of Provident Fund Contributions
received
In cash In the Total Progressive-
shape of for the total
Year securities year to end of
against ’
. past accu-
mulations
1952-53 1-47 .. 1°47 147
1953-54 . . . 6-50 1°0§ 7°55 9-02
1954-55 . . . 562 0-36 5-98 I5°00
1955-56 . . . 5:99 0-95 6-94 21°94
1956-57 . . . 795 089 8-84 30°78
1957-58 . . . I12°30 : 4°S0 16-80 47-58
1958-59 . . . 14°59 2's7  17°16 6474
1959-60 (upto May, 1959) 250 0-31 2-81 67°5s
TOTAL 56°92 10°63 67°55
(B) Exempted.*
(In crores of rupees)
Amount of Pro-
Provident gressive
Year . Fund total
contribu- to end of
tons
1952-55 . . . . . . . 5-58 558
1953-54 . . . . . . . 11-68 17°26
1954-55 . . . . . . . 13°22 30.48
1955-56 . . . . . . . 13°42 43°90
1956-57 . . . . . . . 16°61 60°51
1957-58 . . . . . . 18-68 79°19
1958-59 . . . . . . 20°66 99-8s
1959-60 (upto May, 1959) . . . 3-71 103 56-
ToraL . . . 10356

*The figures are approximate.
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APPENDIX IX

(Vide para 59)

STATEMENT SHOWING THE NUMBER AND PERCENTAGE OF CASEs IN WHICH °THE
PAYMENT OF PROVIDENT FUND ACCUMULATIONS WAS NOT MADE IN ONE]
LUMPSUM, BUT IN INSTALMENTS DURING EACH OF THE LAST THREE YEARS

OF THE EMPLOYEES’ PROVIDENT FUND SCHEME {4

e at
3

No. of cases

Percentages

L]

1956-57 1957-58 1958-59 1956-57 1957-58 1958-59

L]

. West Bengal
Kerala . °.
Bihar . .
. Punjab . o
Madras

Uttar Pradesh .
. Assam

Y 6N AV obs Wb

. Mysore .

. Andhra Pradesh
Madhya Pradesh

. Delhi

13. Bombay .

14. Rajasthan

el
N =~ O

55
54
297
193
21

" 1,391
132

73,270

20

197
83

7
37

2,226
334

670
492
109
I,IIT
4
1,079

671*
96
873
20
2,340
325

s 20

12°9 22

52-8 41°6

9 4's
6

2°I

9 10

44
14.1
17°6

5
‘04
23°7 .

22
9°40
29°8
3
6

'16°94 21°78 22:47

*Only 50 p.c. of the dues was realised from the employers and paid.
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APPENDIX X

(Vide para 73)

A STATEMENT SHOWING THE INCOME ON ACCOUNT OF ADMINISTRATIVE CHARGES
AND THE EXPENDITURE FROM THE INCEPTION OF THE COAL MINES PROVI-
DENT FUND SCHEME

Receipt on
a/c of ad-
st
Year tive char- Ependi-  Balance
ges at ture
the rate of
s % and
3%
Rs. Rs. Rs.
12-5-47 0 31-3-50 . . . 5,15,261  1,87,407
1950-51 . . . . . 2,45,629 2,227,945
1951-§2 . . . . . 2,92,841  2,68,929
1952-53 . . . . . 3,16,087  3,95,570
1953-54 - . . . - 3,331,496 3,47,689
1954-55 . . . . . 327,660 3,85,324
1955-56 . . . . . 4,76,543  4,50,346
1956-57 . . . . . B8I7424 437,203
1957-s8 . . . .+ 992,024 5,18,546
ToraL -+ - 43,014,965 32,18,059 10,96,006
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APPENDIX XII
‘ (Vide para 74)

STATEMENT SHOWING THE NUMBER OF CERTIFICATE CASES UPTO 31-7-1959
OF THE COAL MINES PROVIDENT FUND SCHEME

No. of No. of

cases cases
instituted dispo sed
of

Bihar . 477 179
West Bengal . 152 24
Madhya Pradesh . ¢ 17
Bombay . 18 2
Orissa 6 I

Assam I ..
ToTAL . 692 223

4
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APPENDIX XIV
(Vide para 86)

.
LIST OF THE ITEMS OF EXPENDITURE DEFRAYED FROM THE MONIES IN THE
HOUSING ACCOUNT OF THE COAL MINES LABOUR WELFARE FUND

1. The cost of erecting, maintaining and repairing housing accommodation
for labour employed in the coal mining industry and for providing services
and facilities connected therewith;

2. The cost of preparing schemes and of acquiring any land required for
the purpose referred to in (1) above;

3. The grant, subject to the previous approval of the Central Govern-
ment, to a Provincial Government, a local authority or the owner, agent or
manager of a coal mine of money in aid of any scheme and approved by the
Housing Board for the purposes referred to in (1) and (2) above;

4. The allowances, if any, of members of the Housing Board and the
amounts debitable to the cost of administration of the Fund; and

5. Any other expenditure which the Central Government directs to te:
defrayed out of the monies in the Housing Account of the Fund.
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APPENDIX XV
- (Vide para 86)

L]
LIST OF THE ITEMS OF EXPENDITURE DEFRAYED FROM THE (GENERAL WELFARE
ACCOUNT OF THE COAL MINES LABOUR WELFARE FUND

1. ‘Grants—in-aid to colliery owners for maintaining dispensaries of the
-prescribed standards. '

2. (a) The cost of measures for the benefit of Labour employed in the
«oal mining industry directed towards

(i) the improvement of public health and sanitation, the prevention of
disease, the provision of medical facilities and the improvement of
existing medical facilities, etc.;

(ii) the provision of water supplies and facilities for washing and the
improvement of existing supplies and facilities;
(iii) the provision and improvement of educational facilities ;

(iv) the improvement of standards of living, including nutrition, ame-
lioration of social conditions, and the provision of recreational
facilities ;

(v) the provision of transports and to and place of work ;

{b) The grantto a Provincial Government, local authority or the owner,
agent or manager of a coal mine of money in aid of any purpose for
which monies in the General Welfare Account of the Fund may be

ilised;

{c) The allowances, if any, of the members of the Advisory Committee
and the amounts debitable to the cost of administration of the Fund.

{d) Any-.other expenditure which the Central Government directs to be
defrayed out of the monies in the General Welfare Account of the Fund.
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APPENDIX XVI
) *(Vide para 87)

LIST OF THE ITEMS OF EXPENDITURE MET FROM THE MICA MINF8 LABOUR
WELFARE ORGANISATION

1. The cost of measures for the benefit of labour employed in the mica
mining directed towards :—

(i) the improvement of public health ard seritation, the preveption
of disease, and the provision and improvement of medicail
_ facilities ;

(ii) the provision and improvement of water supplies and facilitie®
for washing;
(iii) the provision and improvement of educational facilities ;

(iv) the improvement of standards of living, including housing and
nutrition, the amelioration of social conditions and the provision
of recreational facilities ;

(v) the provision of transport to and from work.

2. The grant to a Provincial Goverrment, a local authoriy or the owner,
agent or manager of a mica mine, of morey in aid of any scheme by the Cen-
tral Government for any purpose for which the Fund may be utilised.

3. The cost of administering the Fund, including the allowances, if any,
of members of the Advisory Committees corstituted urder the Act, and the
salaries and the allowances, if any, of officers appointed under section 5.

4. Any other expenditure which the Central Government may direct to
be defrayed from the Fund. ‘



APPENDIX XVII
(Vide para 108) y

L]
SUMMARY OF MAIN CONCLUSIONS AND RECOMMENDATIONS OF THE REPORT
OF THE EVALUATION COMMITTER

Imtroductory

The main object of the Multi-Purpose Institutes, run by the Coal Mines
Welfare Fund Organisation, is to provide recreational, social and educational
facilities to colliery workers and their dependents. The welfare work was
first started in 1947 when Women Welfare Centres (KAMIN KALYAN
KUTIRS) were opened primarily to rehabilitate women workers thrown out
of employment as a result of the ban on their employment underground and
during night. The Children’s Section and the Adult Recreation Section also
started working at the same time. The adult literacy programme for women
was started in 1955. Broadly, each Multi-Purpose Institute comprises two
sections —one deals with education, welfare and crafts training for women and
children’s educa.ion, the other deals with adult educaiion and recreation
for men. The total number of Multi-Purpose Institutes ar prescnt is 46
while the total number of adult education centres and of women welfare
centres is 52 and §1 respectively —some of the adult education and women
welfare centres are being run in buildings other than those of Multi-
Purpose Institutes. The total expenditure on all the Institutes in 1957-58
was of the order of Rs. § lakhs.

Adult (Men) Education Section

2. Both on the basis of the statistical data supplied to us and on the basis
of what we observed personally we feel that the Adult Literacy Programme
has not achieved the objectives for which it was started; it can hardly be
said to be commensurate with the time, energy and money being spent on it
by the Organisation. If a question is put to us whether this programme, being
conducted as at present, should or should not continue, we would think twice
before giving an answer in the affirmative.

3. Several reasons are responsible for the unsuccessful working of the
Adult Literacy programme. Some of them are inherent, e. g., apathy of the
miners, difficult working conditions, lack of incentives, etc. The adminis-
trative drawbacks have, however, been very much responsible for the pre-
sent unsatisfac ory state of affairs, the initial choice of the Instructors was
rather unhappy; some of them are not even matriculates while a large
number of them have had no training in the work entrusted to them. Their
teaching methods are thus defective ; and not many of them take as much in-
terest as is necessary. Supervision work has been inadequate. Follow-up
action has not been given the attemtion it nceds. ‘Dhowrah’ visits which
are mecant for persuading workers to come to the Centres as well ag to
see that neo-literates do not relapee into illiteracy, are not regularly made.
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The scant attention paid to the adult literacy work is partly borne out by the
fact that whenever an Adult Education Instructor is away on ‘dhowrah’
visits or is absent on leave, or is busy with some other work, e. g. arranging
recreational programmes, the students are looked after by the peon or by the
honorary workers, or as it happens sometimes, the literacy section is closed.
There has also been too much centralisation in the matter of administration,
leaving little scope for initiative on the part of the local staff.

4. Ifitis decided to continue the adult education work, a thorough over-
haul is necessary. The whole work has to be reorganised. It should not be
done as an unimportant adjunct to the social education or recreational activi-
ties of the Institutes, as it is being done at present. The staff in the Institutes
must take more interest in their work. The Adult Education Instructor should
only look after the education work; he should not be burdened with
recreational and social education activities. Feeder Centres in dhowrahs or
near the collieries may be opened to create interest amongst the workers.
Dhowrah visits are very important and should be made regular and properly.
Adequate supervision is very necessary and the higher authorities of the Or-
ganisation should take more interest in this work. The Officer-in-charge of
Adult Education should not be tied down with unnecessary administration
work at the headquarters. He should be free to devote sufficierft time at each-
Institute to organise and plan its activities.

Adult recreation and social education programme

5. The recreation-cum-social education activities of the Multi- e
Institutes are serving a useful purpose thoughthey are not as popular and effec-
tive as they can be. The idea of social education seems to have receded in the
background and the programmes are arranged more for the purpose of pro-
viding recreation than for imparting social education. Very few workers take
partin indoor and outdoor games which are mostly played by the young child-
ren or relatives of the workers. We did not also hear of lectures being given to
workers on hygiene, nutritive value of different diets, temperance, labour laws,
etc., as reported to us by the Coal Mines Welfare Commissioner. We found
only one canteen working at present in one solitary Institute though the Coal
Mines Welfare Commissioner had claimed in his report that there was a can-
teen at every Multi-Purpose Institute. Bhajan and kirtan Programmes are
also not being arranged as frequently and as effectively as is claimed.

6. The main reasons for the less popularity of even the recreational ac-
tivities of the Institutes are lack of proper planning and attention towards this
work and shortage of staff. There is no dearth of local talent and if some in1-,
tiative is taken by the Institute’s staff, dramas, folk dances, musical enter-
tainments, Kirtans, etc., can be organised more efficiently. To enable the local
staff to be able to take initiative there should not be too much centralisation
of control on expenditure by the Head Office at Dhanbad. The Recreation
Section can be usefully converted into a social club and once the workers are
attracted towards it by musical programmes, dramas, entertainments, etc,
social education can be imparted effectively through lectures, cinema slides,
magic lantern shows, etc. Employers are interested in educating workers in
safety in mines and they would be prepared to help the Institutes in whatever
way they can in making the workers safety conscious. The whole programme
thus needs replanning and re-orientation. The Welfare Inspectorate Officers,
who usually reside in the premises of the Institute, should devote more atten-
tion to this aspect of work; they should help and guide the Centre’s staff in
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arranging suitable recreational programmes. The higher authorities 9f the
‘Organisation should also take more interest in this work of the Institutes.

“There is need for a separate man at each Centre to arrange and look after
recreational programmes.

Women Welfare Section.

9. Our general impression is that women literacy programms has no

succeeded. 1In the light of the experience the Organisation has had for the
last 3 years of conducting literacy classes for women, it would be worthwhile
to consider whether this programme should be continued. Perhaps, it would
be better to utilise the energy and money being spent at present on this pro-
gramme on some other useful work, The crafts-training programme is also
not working satisfactorily, Apart from the inherent obstacles, e.g., back-
wardness of women in the area, lack of time at their disposal etc., the ad-
ministrative drawbacks have been mainly responsible for the present u1-
happy state of affairs. By and large, the staff is not of the right typs. The
.education of many of the Centre Incharges is only upto primary standard;

in some cases their education is upto the middle standard. Maay of the Fl_eld
Workers are also only middle class pass; they have had no practical training
-and know very little*craft themselves. As the C.M.W.C. himself observed,
“the qualifications of Field Workers as well as of the Centre Incharge are
far below the standard and as such they cannot command respect from
females. Their way of approach also, due to educational handicap, is faulty
or incorrect.” Very few of them have the requisite zeal, enthusiasm, dzvotion
-and aptitude for the type of work they are doing. There has been almost
complete absence of supervision; we were told that the previous o ficer I2-

charge took no interest in her work. Proper selling arrangemznts for the articles
made by women have not been made by the Head Office with the result that
large stocks are piled up at these Centres. The system of paymsnt of wages
for the work done is not uniformly followed in all the Institutes. In Andhra
Pradesh and Madhya Pradesh Institutes, for example, wages are not at a}l
paid as the system has not yet been made applicable there. Even in Jharia
and Raniganj Centres, rates of wages have not been prescribed for all typss
of articles knitted or embroidered by women. In some cases wages had also
not becn paid for long because of the delay at the Head Ofice in either inti-
mating the rate or in sanctioning the paymsnt. Though the Field Worksr

is supposed to do dhowrah visits for three hours in the aftzrnoda, this is
seldom done.

8. A complete overhaul of the staff and the method of working of these
Centres is necessary. The Field Worker who is bettsr educated shoald also
look after handicraft classes. They should be trainzd in various crafts and
the Centres should be run on the lines of Training-cum-Production Ceatres
of the Community Projects Organisation. Women literacy programme may
as well be abandoned till there is a pressing demand for it and there are
prospects of its better running. Feeder Centres for running craft classes m1y
be opened near dhowrahs where only women may come to learn the crafts.
Better crafts like basket making, tailoring of over-alls needed in the collieries,
Ambar Charkha, etc., should be introduced. The payment of wages for the
work done should not only be adequate but be made promptly and regularly.
Organisational reform is of paramount importance. Too much centralisation
must be avoided and inspection work should not only be renswad but doas
carnestly and more frequently. The present unqualified and inefficient staff
~may either be asked to improve their technical qualifications or may be replaced



by a well qualified staff. It may be useful to appoint a few Honorary Women
Workers so that more women are persuaded to come to the Centre. The Oficer
Incharge Women Welfare Section, should, as far as possible, be made free
from her various administrative duties which keep her tied down to the head-
quarters; she should spend sufficient time in each Centre and organise its
activities on right lines.

Children Section

9. The Children Section of the Multi-Purpose Institutes is also not
functioning as successfully as it could. There is no set system of educating
children in these classes; education is being imparted in a haphazard manner.
As the Standing Committee of the Coal Mines Welfare Fund observed, “the
education imparted is neither of primary standard nor above it. In fact, it is
of no standard.” The progress made by the children is obviously very slow
which accounts for the reluctance of parents to send their children to these
classes. There is no uniformity in the system of distributing fres chura, gur,
milk, etc., to children in all the Centres. In Andhra Pradesh Centres, UNICEF
milk has never been supplied; when we visited, the stocks of chura and gur
had also exhausted in these Centres, for some time. In Madhya Pradesh
coalfields also, the supply of chura, gur, etc., had not been made for the las t
9 to 10 months.

10. Apart from the inmate causes, e.g., backwardness of people, use of
children to look after their younger brothers and sisters while their parents
are away, their bad habits, e.g., gambling, card playing etc., the administrative
lapses have, in this case also, been responsible for the unsatisfactory working
of the children Section. Most of the staff have neither the minimum educational
qualificetions nor the required practical training for teaching the children.
There is lack of interest, enthusiasm and the right type of spirit amongst the
staff. Enough interest also does not seem to have been taken by the O ficer
Incharge of the programme. Too much centralisation of administration,
e.g., even in the purchase of chura, gur, etc., has led in several case; to in-
ordinate delays in arranging their supplies in many Centres, particularly in
those situated far off from Dhanbad.

11. Of all the activities of the Multi-purpose Institutes, children’s educa-
tion can bring best results. Perhaps little better service can be done by tne
Organisation to mine workers than to provide proper education to their
children. If this is done systematically and in an effecive manner, the Fund
im due course might be able to solve, to a considerable extent, the intricate
problem of adult literacy. It would be desirable if the Fund takes ov er com-
plete responsibility for providing education, upto primary standard, to miners’
children. It is, however, of prime importance that properly qualified and train-
ed staff should alone be entrusted with the task. .

Aderwesistration

12. What seems necessary is that somebody at the Institute should
be given the overall charge of both the Sections; he/she should be made res-
poasible for the proper functioning of all the activities of the Institutes. The
Adult Education Instructor is only of the grade of LDC and it may be difficuit
w find competent qualified persons on this low pay. The Centre Incharges
who have the main responsibility for imparting education and handicrafts
training to women are algo of the grade of LDC, in their case too it may not
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be possible to get the right type of persons on this low pay. It would also be
desirable if in place of the Honorary Worker in the Adult Literacy Section,
a whole-time person is appointed to look after the recreation work. The
Inspectorate staff of the Organisation, to whom some important work ,of the
Institute }as teen assigned, seems to be more busy with inspection of mines;
etc. It should be possible for them to devote more time to the work of the
Institute. In many places, local committees are moribund. As they can
render great help in improving the work of the Institute, every effort shoud be
made to revive them and to give due consideration to their recommendations.
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APPENDIX XVIII

STATEMENT SHOWING THE SUMMARY OF CONCLUSIONS/RECOMMENDATIONS
Or THE ESTIMATES COMMITTEE CONTAINED IN THE REPORT

Serial No.

Reference

to para No.
in the
Report

4

Summary of conclusions/recommendations

7

I0

The Committee are doubtless aware of the stupen-

dous nature of the problem of extending social
security to the whole population as envisazed in
Article 41 of the Constitution in the present
context of the low level of the country’s
economy and it will not be possible to implement
such a social insurance over the whole of the
country within the near future. Nevertheless they
recommend that a comprehensive study of the
problem may be made on the basis of which a
perspective plan may be attempted which will
permit progressive extension of such a scheme
to cover the whole population.

The Committee would like to observe that consi-

derable leeway has been made during the last
decade or so in enacting progressive labour
legislation, not only in the field of social security,
but also in other cognate matters. AAs a matter of
fact, the labour laws which have been placed on
the statute book would do credit to any modern
welfare State. However, enactment of legislation
is not an end in itself but only a means. Consider-
able efforts will be necessary to gear up the ad-
ministrative  machinery in various fields to
ensure that the benefits contemplated in the
various labour laws are actually made available
to those for whom they are intended. The Co-
mmittee hope that these measures will have a
salutary effect on the efficiency of labour and lead
to increased production.

The Committee consider that integration of social

security schemes as recommended by the' Study
Group on Social Security would lead to two-
fold advantages of laying the foundation of a
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X 2
4 14

5 16

6 17
7 18

3 21
-.9 23

comprehensive social security scheme add re-
ducing the overhead costs of the individual
schemes and suggest its inclusion in the Third
Plan.

It is obvious that by meeting only once a year of
by not meeting at all, the Medical Benefit Coundil
of the Employees’ State Insurance Corporation
cannot discharge its functions properly. The
Committee suggest that as agreed to by the Di-
rector General, E.S.I.C. during evidence
the Council should meet more often.

The Committee suggest that efforts should be
made to bave the Regional Boards of the Cor-
poration set up in Assam and Mysore also without
further delay.

The Committee are of the view that Regional Boards
should meet at least twice a year sc that they can
perform the duties entrusted to them satis-
factorily.

The Committee feel that for the successful working
of the Employees’ State Insurance Scheme, asso-
ciation of employers and employees with the
administration is desirable and this can be
secured by setting up Local Committees at
all the centres. This is all the more necessary
as it is stated that such committees have been
successful in ‘thrashing out all the troubles’.
The Committee the efore recommend that Local
Co;nminecs should be formed at all the ceatres
early.

The Committee hope that the measures (mentioned
in para 21) would result in early auditing of
accounts thereby enabling the balance sheet
of the same year to be included in the Annual
Report of the Corporation, which will then give
a full picture of its financial conditions at one
place. They would like the Corporation to include
in the annual reports complete annual accounts
and not parts of accounts pertaining to two,
different years as at present.

The fact that the provision of medical facilities
has not made the desired progress seems to
indicate that the dual responsiblity cast in the
administration of the Employees’ Sta’'e Insurance

. Scheme. t.e. provision of medical facilities being
administered by the State Governments an d res
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7

15

25

28

29

30

31

32

of the facilities by the Corporation, has not
worked satisfactorily. The Committee suggest
that the whole problem should be examined so
as to remove such hurdles in the way of efficient
working of the Scheme. Thz Act may be amended
if necessary.

The Committee recommend that necessary amend-
ments to the Employees’ State Insurance Act
should be made early and simplification of the
Schemes as recommended by the Valuer ex-
pedited.

The Committee are in entire agreement with the
views of the Study Group on Social Security
set up by the Ministry of Labour and Employment
mentioned in para 28 and unge that the levy
of contributions from the employers should be
raised immediately as suggested by the Study
Group and steps be taken to do away with the
transitory provisions of the Act within a reasonable
period of time. F|

The Committee hope that as aresult of special
measures adopted the arrears due to the Employ-
ees’ State Insurance Corporation will diminish
considerably and that no arrears will be allowed
to become time-barred. .

The Committee recommend that a plan should
be drawn up expeditiously to give facilities men~
tioned in para 30 to all the members who are
entitled to them under the Employees’ State
Insurance Scheme. °

The Committee recommend that more up-to-date
amenities in the nature of preventive care such
as care of teeth and supply of spectacles and
hearing aids should be provided under the Emp-
loyees’ State Insurance Scheme either free or
at least at subsidised rates to the workers wherever
necessary.

The Committee suggest that the recomm=ndations
of the one man (Mudaliar) committee, whose
terms of reference include an assessment of the
working of panel and service systems, may be
awaited before taking decision in favour of oas
system or the other. In the m2antim2 thes Com-
mittee consider that ways should be found for
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37

38

overcoming the difficulties of the panel system
but their existence should not by thems=lves Qe
allowed to vitiate the case for that system which
has its own advantages from the point of view of
patient doctor relationship.

The Committee suggest that while giving priority

to the workers, the question of throwing open
surplus beds in a hosnital constructed under the
Employees’ State Insurance Scheme to the
general public may be examined. The State
Governments may however be asked to make
a bigger contribution when general public is also’
allowed access to the hospitals of the Corporation.
This is particularly important from the point of
view of making availablz spzcialist services to all
living in a particular area.

The Committee suggest that complaint/suggestion

books should be kept in the hospitals and ESI
dispensaries and clinics of panel doctors and pro-
cedure should be worked out to ensure proper
action on the complaints/suzzestions recorded.
The feasibility of appointing advisory commitiees
for each of the hospi‘als and dispensaries etc. on
which representation may be given to the bene-
ficiaries may also be examined. The complaint/
suggestion books should be produced before such
committees and the action taken thereon indi-
cated.

In view of the fact that resort to the practice of ob-

taining false certificates of sickness seems to be
not uncommon under the Employees’ State In-
surance Scheme, the Committee suggest that
firm effective steps should be taken to remedy the
situation.

The Committee hope that the expectation of ex-

tending family medical care in all the implemen-~
ted areas by the end of the Szcond Plan period
will not be belied in practice.

Since the workers generally have large families, the

Committee consider that provision of family
planning advice and guidance should be an im-
portant function of the Employees’ State In-
surance Corporation and suggest that it should be
provided to all workers as well as families covered
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24

25

40

41

45

46

by the Scheme. In this connection the Commi-~
ttee would like to invite attention to para 9 of
their 88th Report, where the matter of family
planning has been dealt with at greater length.

The Committee suggest that the process of attach -
ing specific factories to specific local offices and of
opening new local offices to relieve the pressure
on the existing ones should be expedited so that
contribution cards are transferred to the respec-
tive local offices at an early date.

~

The Committee feel that the workers may not be
aware of the facility of getting payment of their
cash benefits by money order irrespective of the
amount involved at the cost of the Employees’
State Insurgnce Corporation, and therefore not
taking advantage of it. They recommend that
the various State units may be asked to bring
this facility pointedly to the notice of the workers.

The Committee suggest that the question of ex-
tending the Employees’ State Insurance Act
and the Employees’ Provident Fund Act to the
State of Jammu & Kashmir in consultation with
the Government of the State may be examined.

The Committee suggest that the Central Board of
Trustees of the Employees’ Provident Fund.
Scheme should meet at least twice a year, if not
more frequently in future to discharge its func-
tions effectively.

The Committee are of the view that the Regional
Coramittees should meet at regular intervals if they
are to discharge the functions entrusted to them
properly. They suggest that a provision should
be made in the scheme that the Regional Provi-
dent Fund Commissioner who act as Secretary
of the Committee may also arrange to call a meet-
ing after consulting the Chairman and that the
meetings of each Regional Committee should
invariably be convened at least twice a year.

The Committee suggest that suitable amendment to
the rules should be made so as to enlarge the
scope of the Regional Committees. Normally
all important matters may be referred to the
Regional Committees whose advice would be use-
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The Committee are of the view that no gerious

attempt has been made to see that the Regional
Committees function effectively. As these Com-
mittees are required to be cons-ituted under sub-
para (1) of paragraph 4 of the Employees’ Provi-
dent Fund Scheme 1952, the Committee suggest
that the Regional Committees should be formed
in the remaining States also. The Committee
hope that these bodies would be helpful in ex-
plaining the benefits of the Scheme to the workers
and in ensuring prompt payment to the benefi-
ciaries.

The Committee are of the opinion that the steps

taken towards decentralising the administration
and greater delegation of powers to the State
Governments and to their Regional Commi-
sioners in respect of prosecutions, recovery of
arrears and other day to day responsibilities, is a
move in the right direction and would be useful in
popularising the scheme amongst the work-
ers.

As 52 industries are yet to be covered with about

'4,140 establishments employing about 6 lakhs
of workers, the Committee consider that the
tempo of work should be increased if the ex-
pectations are to be fulfilled.

s1 The Committee are broadly of the view that it would

be advisable to extend the benefits of the Scheme
to as wide a section of the population as possible.
They also sugge$t that the employees in commer-
cial establishments should be covered gradually.

(i) The Committee recommend that the decision

of Government on the proposal to increase the
rate of employers contribution from 6}%
to 849 should be expedited.

(ii) There is no need to fix any maximum limit fof

the employees contribution and they should be
enabled to save as much as possible on a volun-

tary basis.

The administration of the Scheme on a uniform

basis in various States was stated as not possible
since divergent rulings had been given on certain

127 (Aii) LS—8



matters (referred to in para §6) by different High
Courts . The Committee suggest that if there is
any lacuna in the Act it should be made up by
bringing forward a suitable amendment to the
Act. The Committee are of the view that once
the employees are brought under the scheme,
they should not normally be deprived of that
advantage subsequently.

33 57 The Committee suggest that a decision on the scales
of pay and gratuity for the staff of the Regional
Offices which was held up pending decision on
Pay Commission’s Report should now be taken
early. They also recommend that the service
regulations for the officers and staff of the Organi-
tion should be finalised early.

34 58 The Committee are of opinion that close vigilance
over the delays on the payments of ad-
vances, refunds and final withdrawals is called
for. They consider that the Regional Committees
could be usefully entrusted with reviews of cases
of delays.

35 59 The Committee are of opinion that refunds and
final payments to the members of Provident Fund
in instalments’ would defeat the very purpose of
the Scheme. They recommend that the final
payment of the Provident Fund Contributions to
the members should be made in one lump sum,
by drawing on the Forfeiture or Special Reserve
Fund of the Scheme which may be recouped from
the respective Provident Funds of the individuals
after recovery from the employers. Early steps
should be taken to constitute the proposed special
Reserve Fund.

36 .60 rhe Committee suggest that a decision regarding
the grant of loans of members of the Provident
Fund for meeting the expenses in connection with
the marriages of their sons and daughters, with
such restrictions as are considered necessary should

’be taken at an early date.

37 60 The Committee consider that the proposed amend-
ment to the Employees’ Provident Fund ‘Scheme
to provide for advances for house building parti-
cularly through the co-operatives is a step in the
right direction.
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[he Committee recommend that necessary steps
should be taken to have the full complement of
the Inspectors simultaneously with the extension
of the Scheme to an industry so that the schedule
of inspections laid down may be adhered to. ,

The Committee suggest that the investment policy
of the provident fund contributions should be
reviewed periodically so that the subscribers might
derive the full benefits of the investments of the
fund contributions.

The Committee recommend that arrangements
should be made to get the Employees’ Provident
Fund Act and the Scheme translatied into all the
regional languages concerned at an early
date and copies thereof supplied to the concerned
persons, trade unions etc.

The Committee suggest that a pamphlet giving in
simple language the salient features of the Em-
ployees, Provident Fund Act and the Scheme
may be brought out for educating the workers
about its benefits. They also recommend that
arrangements should be made for giving publicity
to the benefits derived under the Scheme in
exhibitions, fairs, etc. held by the Government of
of India and the State  Governments.
The observations made in regard to publicity
apply with equal force to some other schemes
and activities of the Ministry of which the workers
are unable to take full advantage at present for
want of adequate knowledge of the same.

The interest recovered from a worker on loans ad-
vanced to him was credited to the Interest Sus-
pense’ Account and not to the member’s
account because the interest recovered was
slightly higher than the interest paid to workers
on their accumulations. This was done to serve
as a check on the workers drawing upon the fund
even when the need was not urgent. The Com-
mittee consider that ways other than these
should be found to discourage frequent inroads
being made into the aceumulations, small as they
are. They are unable to endorse the inequitable
practice of denying the workers the credit of
interest on advances from their own accumulations
and suggest that the rules may be reviewed and
revised to secure equity without sacrificing the
long range protection underlying the scheme.
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The Committee recommend that  standard
rules should be framed for utilisation of forfeited
amounts of employers’ contributions by all exem-
pted factories on the lines of the scheme under
examination by the Fund in respect of non-ex-
empted establishments.

The Committee suggest that the decision taken to
delink the Coal Mines Provident Fund Scheme
from the Bonus Scheme should be implemented
early.

The Committee trust that early decision will b€
taken regarding the construction of the quarters
for the staff at Dhanbad and, that suitable
provision for the staff-quarters made.

The Committee consider the position regarding the
balance of Provident Fund Contributions to be
realised through certificate cases as unsatisfac-
tory. They feel that the present unsatisfactory
position requires investigation and prompt hand-
ling since older the arrears, less are the chances of
realisation. The Committee suggest . that the
State Governments should be requested to direct
the District Collectors to assist the Coal Mines
Provident Fund authorities to realise the amounts
which are recoverable as arrears of land re-
venue. e

At present, interest at the rate of 619, is added to
all the outstanding dues from the employers on
principle of equity although there is no provision
in the rules or the Act. The Committee suggest
that the necessary Amendment to the Act and
the rules may be made at an early date.

The Committee are of the view that a decision on
the bifurcation of the inspection work between
the Industrial Relations Machinery and the
Coal Mines Provident Fund Commissioner should
be taken early since uncertainty in the matter
would only make for less systematic enforce-
ment of the Scheme.

The Committee are of the view that the inspec ion
machinery of the Bonus Scheme should be
tightened up to ensure that bonus legitimately
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due is not denied by the employers by takiflgs
recourse to manipulation in attendance regord
and other unfair means. They consider that
these irregularities would be minimised if every’
worker gets such a pay docket at the time of pay-
ment of wages containing an account of the
wages payable to him, the wage period and the
particulars of fines and deductions. The pro-
posed amendment to the Payment of Wages
Act 1936 for this purpose should be expedited,

The average amount of bonus earned by a worker
has increased from Rs. 22°1 to Rs. 331 during
the years 1956-57 to 1958-59 . While appreciat-
ing such efforrs of the Organisation as have
contributed to this result, the Committee are
of the view that there is scope for further in-
tensificaiion of effort to achieve better results by
putiing a stop to malpractices on the part
of the employers.

A proposal that portion of the bonus due to lab-
ourers may be invested in the National Savings
Scheme which was made in a report by the Dir-
ector. Labour Bureau was under considera:ion
of the Government. As the proposal is inthe
interest of the workers as well as the country,
the Committee recommend that practice should
be adopted to the extent possible.

Since the provision of Coal Mines Provident
Fund Scheme and the Employees’ Provident
Fund Scheme are mostly similar, the Committee
do not foresee any major difficulty in merging
these two schemes.» They suggest that this may
be done early. Special provisions may be
made to prevent foreiture of any of the existing
benefit by the merger.

The Committee suggest that the question of ex-
tending benefits of the welfare schemes under
the Mica Mines Labour Welfare Organisation
to the Mica Factory Workers also may be sym-
pathetically examined.

(i) The Committee observe that there have been
heavy shortfalls in the budgeted expenditure of
the Coal and Mica Mines Labour Welfare
Organisations for a number of years, though there
has been some improvement in expenditure dur-
ing the last one or two years.
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(ii) They hope that suitable steps will be taken to
avoid delay in the implementation of the schemes
by the Mica Mines Labour Welfare Orgamsa—
tion on the lines of those undertaken by the
Coal Mines Labour Welfare Organisa. ion also.

(iii) They recommend that the Financial Adviser
to the Ministry of Labour and Employment
should be appointed as an ex-officio member
on the different Advisory Committees of both
these Organisations.

(i) The Committee regret to note that while on the
one hand the amenities provided to the miners
are far from adequate, on the other there are.
large accumulated balances.

(ii) They invite attention to para 17 of the 20th
Report (Second Lok Sabha ) of the Public
Accounts Committee and trust that the Orga-
nisations and the Ministry will take effective
§'eps to ensure maximum utilisa ion of ihe funds
for the purposes intended in the Acts and give a
better account of their performance in the near
future.

(i) The Committee find that 228 houses were lying
vacant in Bhuli township mostly in Block ‘C’
where there was scarcity of water.

(ii) They consider this rather unfortunate and hope
that the water scarcity would be overcome
(if not already done) and that -such situations
would not be allowed to arise in future.

(iii) One of the ways of checking the evil of drinking
would be to make the days of payment ot
wages dry days. The Committee would sug-
gest the adoption of such a practice in the Coal-
field areas

Looking "0 the fact that the Bhuli Township is
suffering from some shortcomings relating te
some of the basic amenities like inadequate
water supply and transport and lack of electricity
and marketing facilities, the Committee sug-
gest that they may be overcome and necessary
amenities provided early.




95 (i) The Committee understand that so far ot a
single house has been constructed for
mica miners under any of the schemes. The
question of undertaking construction work de-
partmentally by the Mica Mines Labour Wel-
fare Organisation , may be finalised early so as to
make a beginning during the next financial year.

(ii) They emphasise the need to launch a special
drive to accelerate the tempo of the housing pro-
grammes for coal and mica miners in order that
the targets laid down in the Second Plan may be
fulfilled.

(iii) For this purpose they suggest that the financial
. santcion to the future housing schemes of the
Organisation may be obtained sufficiently in
advance and their execution according to sche-

dule ensured.

96 (i) Looking to the fact that the successive efforts of
the Coal and Mica Mines Labour Welfare Or-
ganisations for providing minimum housing
facilities to miners have not met with the desired
respanse from the mine owners, the Committee
have no doubt that suitable amendments to
the bye-laws of the Mine Boards of Health by the
respective State Governments, which may make
it obligatory on the minec owners to provide
housing facilities of the prescribed standards
to their workers, will have a salutary effect.

(ii) They therefore suggest that the question may
be pursued further with the State Governments
and.taken up in the State Labour Ministers’
Conference, if necessary.

97 The Committee are in entire agreement with the
observations of the Public Accounts Committee
contained in para 28 of their Twentieth Report
(Second Lok Sabha) and suggest that the ques-
tion of making it obligatory on the owners of
coal and mica mines to provide housing facilities
to their workers as in the case of the plantation
labour may be decided early. .

98 () Unless the requirement of houses for miners
1s properly assessed, no perspective housing plan
could be formulated on a realistic basis. The




96

62

63

65

66

99

102

103

104

108

Committee therefore suggest that a survey may
be undertaken by the Coal and Mica Mines
Labour Welfare Organisations to determine the
reasonable percentage of the miners that ought
to be provided with the housing facilities.

(ii) The Committee also recommend that as model
employers, all the collieries in public sector
should provide adequate housing facilities to
the miners employed by them.

The Committee suggest that the provision of ade-
quate water supply to all the ccalfields may be
expedited.

(i) No scheme of periodical medical check up of
miners has been introduced to detect diseases,
occupational or others. The Committee
recommend that the Coal & Mica Mines
Labour Welfare Organisations should undertake
periodical medical check up of workers in coal
and mica mining industries.

(ii) They also wish to stress the need to undertake
regular medical check up of the children of miners
and to institute a proper school health programme
in the children’s centres run by the Organisa-
tions.

The Committee suggest that the question of havirg
a T.B. Clinic attached to each of the Regior:al Hos-
pitals of the Coal and Mica "Mines Labour
Welfare Funds may be decided without loss of
time.

The Committee suggest that the scheme of domi-
ciliary treatment of T.B. introduced in Bibar
and West Bengal may be extended to all coal-
fields in India and a similar provision be made for
the mica mine workers also.

Since the Ministry of Health are administering
the National Malaria Control Programme and
granting financial assistance to that effect, the
Committee suggest that the question of recovering
the expenditure ircurred on the anti-malarial
operations by the Coal Mines Labour Welfare
Organisation from the Ministry of Health on
which it is a legitimate claim may be examined.
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(i) The Committee consider that the progress in
regard to the provision of pithead bath§ and
creches is cxtremcly unsatisfactory and calls for
sufficiently firm measures to ensure compliance of
their obligations by the employers.

(ii) They also stress the nced to ensure that the
pithead baths are actually located near the pit-
beads.

The Commuittee suggest that the question of .pro=-
viding suitable transport facilities to the children
of miners to and from schools, creches etc. may
be examined.

The Committee suggest that the question of de-
vising an arrangement whereby refreshments,
beverages etc. could be provided if not free,
at least at subsidised rates during the certain
fixed periods to the miners working underground,
may bz examined.

(i) The Committee consider it unfortunate that
various sections of the Multipurpose Institutes
of the Coal Mines Labour Welfare Organisation
have remained ineffective in carrying out the ob-
jectives in view.

(ii) The Committee hope that their working will
be thoroughly overhauled in the light of the
suggestions made by the Evaluation Committee.

(iii) The Committee would like to reiterate the re-
commendation of the Evaluation Committee that
every effort shoufid be made to revive the local
committees which were found to be moribund
ir: many places.

The Committee suggest that the recommendations
of the Evaluation Committee may also be made
applicable to the Multipurpose Institutes under
the Mica Mines Labour Welfare Organisa-
tions.

The Committee regret that no solution has yet
been found for the problem of illicit recruitment
under the Tea Districts Emigrant Labour Act,
though some suggestions in this respect were
made by the Controller of Emigrant Labour,
Shillong as early as in 1957. They recommend
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that an early solution of the problem should be
worked out in consultation with the State Gov-
ernment,

The Committee do not consider it justifiable to
have 8 class IV members as against about 1§
other members in the staff of the Controller of
Emigrant Labour, Shillong. There is no ade-
quate justification to have separate dak office
and personal orderlies. They recommend that
the number of Class IV staff should be sub-
stantially reduced.

The Committee were informed that the provisions
of a large number of I.L.O. conventions though
no' formally ratified had also been embodied in the
exxstmg law and executive procedure and prac-
tice. The Committee suggest that steps may be
taken to ratify as many of the conventions as
possible by suitable legislative measures.

The Tripartite Committee on ILO conventions
which was set up in 1954 has held four sessions
so far. ‘The Committee suggest that more
frequent meetings of this Committee may be held
so that it may follow up its suggestions.

The Standing Labour Committee was originally
intended to be a Standing Committee of the
Indian Labour Conference competent to con-
sider subjects specifically referred to it by the
main conference. As a matter of practice, it has
evolved as a parallel body with plenary powers
and now there is practically no difierence in their
functions. The Committee are of opinion that
it is undesirable and wasteful to have two parallel
organisations having similar functions and re-
commend that the feasibility of making the smaller
one as the Executive Body of the Indian Labour
Conference may be examined.
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TOTAL
1. Classification of Recommendations

A. Recommendations for improving the Organisation and
working:
S.Nos.2, 4,5,6,7, 8,9, 10, 15,}17, 18, 19, 21, 22, 24, 25, 26,
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activities in the country
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those for augmenting in come)
S. Nos. 3, 11, 12, 73 and 76 . . . . . 5

I1. Analysis of the more important recommendations directed towards economy -

No. as per
SL summary of
No. recommenda- Particulars’
tions’
I 3 Integration of social security schemes would lead
- to two-fold advantages of laying the foundation
of comprehenslve social security schemes and
freducing the oveérhead costs of the mdwxdual
sclemes. :
2 11 Levy of contributions from the employers under
ESI Scheme to be raised immediately.
3 73 Reduction in the class IV staff of the Controller of
Emigrant Labour, Shillong. '
‘4 76 It is wasteful to have two parallel OrganiSaﬁons
(Indian Labour Conference and the Standing
Labour Committee) having similar functions.  *
s 89
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